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Joint Committee Inspection Report 
 Original Application No. 248/2022 

In reference 
 News Item Published in The Hindu 

    dated  27.03.2022 titled 
 ‘Digging up the Chambal’ 

w.r.t.

Hon`ble National Green Tribunal Principal Bench 
New Delhi Order Dated 05.04.2022 

Hon’ble NGT in OA No. 248/2022 vide its order dated 05/04/2022 in the 
matter in reference to News Item published in The Hindu dated 27.03.2022 
titled  “ Digging up the Chambal” directed under para 1, 2 & 3 as:- 

1. The matter has been taken up on the basis of captioned media
report to the effect that illegal mining is taking place in the
periphery of Keoladeo National Park in Rajasthan near Dholpur.
The area is also close to National Chambal Sanctuary which is
habitat of rare species of animals particularly Gharial, roofed
turtles and also river dolphins. Illegal and unscientific mining is
resulting in pollution in the area, adversely affecting the
environment and public health. Blanket clearances are given for
mining projects in violation of Sustainable Sand Mining Guidelines,
2016 and 2020.

2. It is well known that mining can be allowed only after requisite EC
in terms of direction of the Hon’ble Supreme Court in Deepak
Kumar v. State of Haryana & Ors., (2012) 4 SCC 629 for which
District Survey Report and Replenishment study have to be
prepared and appraisal conducted.
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3. In view of above averments, we constitute and Eight Member Joint 
Committee comprising DGF&SS, Wildlife, MoEF&CC; Director, 
National Chambal Sanctuary: Secretaries Mining, Rajasthan, UP 
and M.P. and UP, MP and Rajasthan State PCBs. Madhya Pradesh 
State PCB will be the nodal agency for coordination and 
compliance. The Committee may meet within two weeks, 
undertake visit to the site, interact with the stakeholders and 
prepare an action plan for remedial action for protecting aquatic 
habitats, demarcating and notifying areas for sand mining 
operations in conformity with ESMG 2016 and SSMG 2020, 
replenishment potential without conflicting with the nation 
parks/sanctuaries or any ecological habitat area, whether notified 
or not. The statutory authorities may take further remedial action 
in light to the said action plan, as per law. A factual and action 
taken report may be filed before this Tribunal within two months 
by e-mail.  

 

With reference to above order of Hon’ble NGT dated 05.04.2022 a joint 
committee consisting of officials of DGF&SS, Wildlife, MoEFCC; Director, 
National Chambal Sanctuary; Secretaries Mining,  Rajasthan, UP and M.P. and 
UP, MP and Rajasthan State PCBs conducted visit of the various places along 
National Chambal Sanctuary situated in Rajasthan, M.P. and U.P.  mentioned in 
News item published in The Hindu dated 27.03.2022 titled ‘Digging up the 
Chambal” on dated 17th May 2022. The Members of Joint Committee who 
joined  meeting and carried out inspection are as follows:- 

S.No Name of Department Name of Representative 
1. DGF&SS, Wildlife, 

MoEF&CC, New Delhi 
Shri Shrawan Kumar Verma, IFS 
RO, IRO Jaipur (MoEF&CC) 

 
2. 

Director, National 
Chambal Sanctuary 

1-Shri  Brijendra Shrivastava, IFS 
    Incharge DFO Morena, MP 
2- Shri Rakesh Lahari, ACF 
     SDO Forest, Sabalgarh, Morena, MP 
3- Shri Prateek Dubey  
     SDO Forest, Morena, MP 
 

2
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4- Shri Deepankar Singh
Range Officer, Ambah, Morena, MP

5- Shri Lakhan Singh Shrama
Range Officer, Devari, Morena, MP

6- Suman Khare
Range Officer (T), Sabalgarh, Morena, MP

7- Shri Deepak Sharma
Range Officer, Sabalgarh, Morena, MP

3. Director, National 
Chambal Sanctuary 

Shri  Diwakar Prasad Shrivastava  
DFO, National Chambal Sanctuary Project, 
Agra, UP 

4. Secretary Mining, 
Rajasthan 

1-Shri M.P. Meena
Additional Director (Mines),Kota Zone,
Kota, Rajasthan

2- Shri Ram Nivas Mangal
SME, Bharatpur, Rajasthan

3- Shri Mukesh Mangal
Mining Engineer Dholpur, Rajasthan

5. Secretary Mining, U.P. Shri Ashish Choudhary 
Regional Officer Mining 
MG Road Collectorate, Agra, UP 

6. Secretary Mining, 
M.P.

1-Shri Dinesh Singh Dudwe
Assistant Geologist, RO Gwalior

2- Shri S.K. Nirmal
Mining Officer, Morena, MP

3- Shri Virendra Verma
Mining Inspector, Morena, MP

7. Member Secretary 
UPPCB 

1-Shri V.K. Dubey
Regional Officer, UPPCB, Firozabad, UP

2- Dr. Atul Kumar
JRF, Regional Office, UPPCB, Firozabad, UP

8. Member Secretary 
RPCB 

1- Shri Deependra Jharwal
RegionalOfficer,RSPCB,Bharatpur, Rajasthan

2- Shri Narendra Singh Rajawat,
JEE, RSPCB, Bharatpur, Rajasthan

9. Member Secretary 
MPPCB 

1- Shri Rishiraj Singh Sengar
Executive Engineer, RO MPPCB, Gwalior, MP

2- Shri N.P. Singh
Regional Officer, RO MPPCB, Gwalior, MP

3
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As per order, a factual and action taken report has to be submitted  by Joint 
Committee after discussion in meeting and visiting the place as mentioned in 
News item published in The Hindu dated 27.03.2022 titled “Digging up the 
Chambal” and in NGT Case OA 248/2022.  

SUMMARY OF JOINT COMMITTEE MEETING HELD ON 17-05-2022 

A meeting of Joint Committee members held on 17-05-2022 at DFO cum 
Director National Chambal Sanctuary Office in Morena, MP. Attendance sheet 
of Joint Committee members and other officials present in meeting is enclosed 
as Annexure C-1  

The Joint Committee first discussed about the scope of the discussion and 
further steps to be taken in the matter considering the details of news items 
published in The Hindu on 27-03-2022 titled “Digging up the Chambal” and the 
content of Hon’ble NGT order dated 05-04-2022 in the Suo-Moto matter 
bearing case number OA 248/2022. After detailed discussion the scope of 
enquiry in the matter is finalized as under : 

As per news items published in The Hindu on 27-03-2022 titled “Digging up 
the Chambal”   

1. Illegal sand mining is carried out day and night from Chambal River near
Chambal bridge near Dholpur, Rajasthan which forms the border between
Rajasthan and Madhya Pradesh

2. The sand excavated from Chambal River near Chambal bridge is transported
along the periphery of Keoladeo National Park in Rajasthan through tractor
trolleys to Jaipur- Agra highway, from where it reaches all corners of the
region, the NCR and further.

As per Hon’ble NGT order dated 05-04-2022 in the matter OA 248/2022 

1. Illegal sand mining is carried out in the periphery of Keoladeo National Park
in Rajasthan near Dholpur. This area is closed to National Chambal
Sanctuary which is habitat of rare species of animals particularly Gharial,
Roofed Turtles  and also river Dolphins

4
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2. Illegal and unscientific mining is resulting in pollution in the area adversely
affecting the environment and public health.

3. Blanket clearances are given for mining projects in violation of sustainable
Sand Mining Guidelines, 2016 and 2020.

4. It is well known that mining can be allowed only after requisite EC, for
which District Survey Report and Replenishment Study have to be prepared
an appraisal conducted.

5. Joint committee may meet, undertake visit to site, interact with the stack
holders and prepare an action plan for remedial action for protecting
aquatic habitats, demarcating and notifying area for sand mining
operations in conformity with ESNG 2016 and SSMG 2020, replenishment
potential without conflicting with the  national parks/sanctuaries or any
ecological habitat area, whether notified or not.
The above points were discussed in meeting of Joint Committee. Minutes
of meeting is summarized as under :
1. Brief About National Chambal Sanctuary :

The Chambal river originated in the Vindhayan ranges in the District of
Indore, Madhya Pradesh and flows far 960 Kilometer through Madhya
Pradesh, Rajasthan and Uttar Pradesh and joins the Yamuna in the
district of Etawah, UP. The Chambal River is a tributary of Yamuna and
forms part of the greater Gangetic drainage system.
Government of India launched a Crocodile Breeding and Management
Project in 1975. The presence of Gharial prompted the Government to
establish a protected area to secure the future of species. Thus the
National Chambal Sanctuary (NCS) was established covering nearly 610
kilometer across the three states. About 435 kilometer of the NCS,
notified on 30th September 1979 under section 18(1) of The Wild Life
Protection Act of 1972.
The NCS is among the most important riverian habitats where several
globally threatened faunal elements still survive. It’s rich biodiversity is
evident from the presence of Gharial, Mugger, 10 species of freshwater
turtles, smooth-coated otter, Gangetic river Dolphins, Indian skimmers
and Black bellied terns amongst others. The Chambal River is the one of

5
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cleanest river in India, and one of the few rivers of the Gangetic river 
system to have retained significant conservation values.  
NCS Eco-sensitive Zone map is enclosed as Annexure C-2.  
Conservation Management : 
The sanctuary is protected under India’s Wild Life Protection Act of 
1972. The sanctuary is administered by the Department of Forest under 
the project officers/directors with Head Quarters at Morena in Madhya 
Pradesh, Sawai Madhopur in Rajasthan and Agra in Uttar Pradesh.  
Parts of the sanctuary are threatened by excessive illegal sand mining, 
which is endangering the fragile lotic ecosystem critical for Gharial 
breeding. 
Visitor Activity : 
There are many nature watching opportunities available for visitors in 
the NCS.  

2. Keoladeo National Park formerly known as the Bhatarpur Bird
Sanctuary in Bharatpur, Rajasthan is a famous avifauna sanctuary that
hosts thousands of birds, specially during the winter season. Chambal
river is far away from the boundary of Keoladeo National Park.

3. National Chambal Sanctuary, Morena carried out annual survey/census
of whole NCS area every year. As per census report of 2021 and 2022
the population of Mugger, Dolphin, Gharial, Indian skimmer count in
NCS observed a short fall in year 2022 as compare to year 2021.

Species/Year 2021 2022 
Mugger 886 868 
Dolphin 82 72 
Gharial 2176 2014 
Indian Skimmer 577 517 

Annual survey report of year 2021 and 2022 are enclosed as 
Annexure C-3 and C-4. 

6
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As per annual survey report of NCS of year 2022 in Chapter-III Page 36 
(Annexure C-4) threats/anthropogenic pressure on biodiversity are 
described as –  
(i) River bank agriculture.
(ii) Sand mining
(iii) Illegal fishing and pouching
(iv) Reduced water flow

Threat of Sand Mining : 
Sand mining is a well documented issue in the NCS. Sand mining possess 
a severe threat to the basking and nesting sites of Gharial and other 
species which require sand for nesting. Continued presence of human 
activity at the mining sites prevents animals from utilizing the sites for 
their needs. Animals are thus denied access to necessary basking and 
nesting habits.  
Sand mining has increased exponentially within the sanctuary. Several 
locations, previously untouched are now being incessantly mined for 
sand. Along with new locations, increase in activity at the existing 
locations have completely damaged those sites. The Rithora sand bank 
has been completely levelled. Until 2019, there used to be atleast 35 
Gharial nest at the Rithora sand bank. However, the nesting site does 
not exist any more due to illegal mining. Illegal mining is direct threat to 
the immediate future of all aquatic  reptiles and fauna utilizing sand for 
basking and nesting.  
Discussion part of the annual survey report of year 2022 in Chapter-V 
Page 43 described as under: 
Discussion  
Illegal sand mining is a serious issue present in the sanctuary and has 
proven to the extremely difficult to control. Sand mining also reduced 
the available nesting habitat for Gharial, Indian skimmer and other sand 
bank/ sandbar nesting species. Stopping or reducing illegal mining and 
the associated anthropogenic presence with help in providing inviolate 
spaces for species that utilize sand banks/sandbars for basking and 
nesting. Low water level have provided with increased access to 

7
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sandbars along the river. Major mining site such as Rithora, Barbasin, 
Gathora have shown an increase in activity as well as the use of heavy 
machinery such as JCB machine. Over 30 Gharial nest and several turtle 
nests of Batagur species used to be recorded at the sand bank of 
Rithora. However, this year due to incessant sand mining activity the 
entire sand bank has been levelled rendering it useless for nesting by 
aquatic reptiles. This is the first instance, so far, of a nesting site being 
completely destroyed and made useless for nesting. If sand mining is 
carried out at the present rate, then other vital nesting sites are likely to 
follow the same fate in the near future.        

4. List of Identified and Reported Locations in NCS area from where 
illegal sand mining carried out  
This information is provided by Director NCS Morena and Additional 
Director (Mines), Kota in their reports which is summarized as below: 
Madhya Pradesh : (Annexure C-5) 

Name of Ghat/Location GPS Coordinates 
Ghadora Ghat 
Village : Ghadora, Tehsil : Morena 
Disrict : Morena 

26°39’47”N 77°58’15”E 
 

Tigari Ghat 
Village : Patel Ka Pura (Rithora) 
Tehsil : Morena, Disrict : Morena 

26°40’31”N 78°00’06”E 

Rajghat 
Village : Bhanpur, Tehsil : Morena 
Disrict : Morena 

26°39’23.8”N 77°54’30.37”E 

Dabarpura 
Village : Dabarpura, Tehsil : Joura 
Disrict : Morena 

26°29’42”N 77°45’53”E 

Barbasin Ghat 
Village : Kitoi, Tehsil : Joura 
Disrict : Morena 

26°39’04”N 77°54’04”E 

            Rajasthan : (Annexure C-6) 
Name of Ghat/Location GPS Coordinates 

Village : Samola 
Tehsil : Rajakheda, Disrict  Dholpur 

26°49’28.2”N 78°12’15.3”E 

Village : Jaitpura 
Tehsil : Rajakheda, Disrict  Dholpur 

26°47’39.2”N 78°06’36.4”E 

8
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Village : Andava Puraini 
Tehsil : Rajakheda, Disrict  Dholpur 

26°45’00.3”N 78°07’10.5”E 

Village : Kathumara 
Tehsil : Rajakheda, Disrict  Dholpur 

26°41’29.3”N 78°05’37.5”E 

Village : Shankarpura 
Tehsil : Rajakheda, Disrict  Dholpur 

26°40’32.5”N 78°05’03.6”E 

Village : Bhurakheda 
Tehsil : Dholpur, Disrict  Dholpur 

26°41’00.5”N 77°59’16.3”E 

Village : Basai Neem 
Tehsil : Dholpur, Disrict  Dholpur 

26°39’07.4”N 77°53’50.2”E 

Village : Mauroli Bichhiya 
Tehsil : Dholpur, Disrict  Dholpur 

26°37’02.7”N 77°53’37.6”E 

Village : Nagar 
Tehsil : Badi, Disrict  Dholpur 

26°33’07.2”N 77°47’25.3”E 

Village : Chandilpura 
Tehsil : Badi, Disrict  Dholpur 

26°32’30.6”N 77°45’00.7”E 

Village : Sewarpali 
Tehsil : Badi, Disrict  Dholpur 

26°24’21.7”N 77°27’06.5”E 

Village : Jhiri 
Tehsil Sarmathura, Disrict  Dholpur 

26°26’16.4”N 77°33’36.8”E 

 
5. Brief Details of Mechanism Framed in the District Level  to stop Illegal 

Sand Mining and Transportation from Chambal River in NCS Area  
This information is provided by Director NCS Morena and Additional 
Director (Mines) Kota in their reports which is summarized as below: 

(a) Director National Chambal Sanctuary, Morena, MP (Annexure C-5) 

Director NCS (DFO), Morena 

 

Superintend Deori Superintend Sheopur Superintend Bhind 
 

Game Ranger Deori Game Ranger Sabalgarh Game Ranger Ambah 
 

11 Ghats 
11 Forest Guard 

        01 Forester 

15 Ghats 
15 Forest Guard 

        01 Forester 

18 Ghats 
18 Forest Guard 

        01 Forester 

9
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          (b) Mining Department, Dholpur, Rajasthan (Annexure C-6) 

District Level SIT has been constituted for Dholpur District vide Collector 
Dholpur order dated 11.05.2018 for taking action against illegal sand 
mining /transportation. Mining Department provided due support to SIT 
during action. SIT in each district have been constituted vide 
Government of Rajasthan, Mines (GR II) Department order dated 
10.05.2018 in compliance to Honourable High Court Jaipur order dated 
03.05.2018 in the matter WP 9458/2018 Sanjay Garg Vs Rajasthan State 
and Others. Government of Rajasthan, Mines (GR.II) Department also 
issued directives vide order dated 06.05.2020 and circular on 09.02.2012 
and on 05.07.2021 for stopping illegal sand mining and transportation.   

6. Action Taken in year 2021-22 for stopping illegal sand mining and 
transportation from Chambal River in NCS area. 
(a)      By NCS/Forest Department, Morena, MP(Annexure C-5) 

     Cases of illegal sand mining/transportation registered – 193 
     Vehicle seized - 137 

 (b)    By NCS/Forest Department, Agra, UP (Annexure C-7) 
    Cases of illegal sand mining/transportation registered – 10 
    Vehicle seized - Nil 

(c )    By Mining Department, Bharatpur, Rajasthan (Annexure C-6) 
   Within NCS area action is taken by Forest department and Police   
   department jointly  in Dholpur district -- 
   Cases of illegal sand mining/transportation/storage registered – 89 
   Vehicles seized – 88 

(d)    By Mining Department, Morena, Madhya Pradesh (Annexure C-8) 
   Within NCS area action could be taken by Forest department only. 
 

7. Problems Faced by NCS/Forest Department Officials in Stopping Illegal 
Sand Mining & Transportation from Chambal River in NCS Area : 
(a) As per information provided by Forest Department/NCS Morena, 

Madhya Pradesh (Annexure C-5) : 

10
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(i) Those involved in illegal sand mining carried illegal weapons with 
themselves. Many previous incidents happened with Forest 
Officer in controlling illegal mining.  

(ii) Forest field staff does not have latest weapons which inhibit 
themselves in controlling illegal sand mining. 

(iii) Those involved in sand mining have their villages surrounding 
illegal mining area. They come together in hundreds, when any 
raid carried out. 

(iv) There is no any other sand source in Morena which made local 
people depend on mining Chambal source. 

(v) Dependency of local community on Chambal for livelihood over 
the years made them furious if any raid carried out.  

(vi) In controlling mining one Deputy ranger Mr. Subedar Singh 
Kushwah was killed near forest depot by a tractor.  

(vii) On 13th June 2021 an incident happen with Forest staff in Amol 
Ka Pura village in Ambah Tehsil of Morena. Due to that accident 
07 forester staff was charged with IPC 302 and case is under trial. 

(viii) They drive their tractor at very high speed. Many accident 
happen with local people in Morena city. Whenever any raid 
carried out in city area, there are always chances of law & order 
and accident. In comparison to illegal mining mafiya forest 
department has very few staff which make us unable to fully 
control it.  

(ix) Vehicles in NCS area are limited. We required at least one JCB, 
one dumper, one tractor and two four wheel drive vehicles per 
game ranger.  

(x) As per present mechanism we have one forest guard for 
approximately 10 square kilometer area of NCS area. In this very 
sensitive area we required 10 forest guard and one Deputy 
ranger per ghat like 10 square kilometer area.  

(xi) Regular correspondence has been done with Police department 
to assist with forest department for controlling illegal sand 
mining and transportation from NCS area but proper co-

11
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operation has not been provided by Police department. Copy of 
correspondence and paper cutting are enclosed as Annexure C-9. 

(b) As per information provided by Forest NCS Project, Agra, UP 
(Annexure C-7) : 

(i) Inadequate front line staff, forest guards and foresters. 
(ii) Inadequate resources. 
(iii) Very difficult geographical terrain (beehad) of Chambal River. 
(iv) Illegal sand mining is supported my influential political persons. 
(v) Poor employment condition prevailing in villages situated near 

the Chambal River. 
(c) As per information provided by Superintendent Mining Engineer, 

Bharatpur (Annexure C-6).  
(i)      Illegal sand mining is carried out in very organized way by sand  
          mafiya. They are always equipped with weapons, sticks, stones  
          etc. Several incident of firing by them have been reported in  
          past. SIT has carried out action time to time but illegal sand  
          mining could not be stopped.  

8. Status of Chambal River Water Quality in NCS stretch :  

Under National Water Monitoring Program (NWMP) monitoring of 
Chambal River water quality in NCS area is carried out at seven locations 
situated in Madhya Pradesh, Rajasthan and Uttar Pradesh by concerning 
SPCBs. River water quality is represented as per criteria mentioned in 
IS:2296-1982.  Copy enclosed as Annexure C-10 Chambal river water 
quality monitoring reports of year 2020 and 2021 in NCS stretch of river 
are collected from respective SPCBs. Reports are enclosed as Annexure 
C-11 of Madhya Pradesh, Annexure C-12 of Rajasthan and Annexure C-
13 of Uttar Pradesh. Summary of Chambal river quality in NCS stretch is 
as per following table : 

Sr. 
No. 

Chambal River Sampling 
Point Location in NCS 

Stretch 

GPS  
Coordinates 
of Sampling 

Points 

Average Water 
Quality as per 
IS:2296-1982 

Governing 
Parameters 
for Quality 
Reduction  2021 2020 

1 Pali Road, Sheopur, MP 25.8634N 
76.5761E 

A A - 

12
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2 Morena-Dholpur Road 
Bridge, Rajghat, Bhanpur, 
Morena, MP 

26.6593N 
77.9052E 

B A MPN 

3 Pinahat Road, Usethghat, 
Bhind, MP 

26.8632N 
78.3654E 

A A - 

4 Bhind-Etawah Road 
Bridge, Barhi, Bhind, MP 

26.6977N 
78.9335E 

B A MPN 

5 Rameshwar Ghat, Sawai 
Madhopur, Rajasthan 

25.9078N 
76.7287E 

B B BOD, MPN 

6 Chambal bridge, Dholpur-
Morena Road, Dholpur, 
Rajasthan 

26.6602N 
77.9038E 

B B BOD, MPN 

7 Udi Mod bridge, Etawah, 
UP 

26.6983N 
78.9356E 

D D BOD 

 

A Google map indicating location of above 7 monitoring stations is 
enclosed as Annexure C-14.   

OBSERVATIONS:- 

The Joint Committee decided to visit the illegal sand mining site mentioned in 
news item published in The Hindu dated 27/03/2022 titled “Digging of 
Chambal”. So joint committee visited the Rajghat site situated adjacent to 
Road bridge on Morena-Dholpur Road in Village Bhanpur, Tehsil and District 
Morena. Following observations were made by the joint committee at this 
site:- 

1. Illegal sand mining was carried out at the site continuously by using JCBs 
and loaders on right bank of Chambal river known as Rajghat which is 
situated in village Bhanpur of Tehsil and District Morena in Madhya 
Pradesh. A big exposed sand bed area seen at this site. About 30-40 
tractor trolleys were seen on the site, which are used for transportation 
of sand. From the site. Photographs taking during visit are enclosed as 
Annexure C-15.  

2. Sand was excavated from exposed sand bed and also from river stream. 
Sand bed cuts were seen about 10-20 feet deep from where sand has 
been already excavated.  
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3. Tractors were moving continuously in and out from this illegal sand 
mining site. These transport vehicles either go towards Morena, MP or 
towards Dholpur, Rajasthan.  
 

4. Two other Chambal river bank sites having exposed sand bed situated in 
Dholpur District, Rajasthan were also visited by Joint Committee. On 
both sites no sand excavation was seen to be carried out. Photographs 
taken during visit at both sites are enclosed as Annexure C-16 & C-17. 
Details of sites and status of sand mining observed is as follows : 

Sr. 
No. 

Site Location GPS 
Coordinates 

Observation at 
site 

1 Village Basaineem, Tehsil Dholpur, 
District Dholpur, Rajasthan 
 

26.6494N 
77.8950E 

No sand mining 
activity seen 

2 Village Shankarpura,  
Tehsil Rajakheda, District Dholpur, 
Rajasthan 

26.6744N 
78.0847E 

No sand mining 
activity seen 

    

5. About the issue of blanket clearances to sand mine projects in NCS area 
it is stated that National Chambal Sanctuary is a protected area under 
The Wild Life Protection Act of 1972. Hence sand mining could not 
permitted in NCS area. Requisite EC, Appraisal of District Survey Report 
and Replenishment study are only required when any mining could be 
permitted in the NCS area. 
 

6. About the issue of preparation of action plan for sand mining as per 
prevailing guidelines etc. it is stated that sand mining is not permitted in 
NCS area, hence at present there is no need of preparation of action 
plan for demarcating and notifying areas for sand mining operation in 
conformity with ESMG 2016 and SSMG 2020  and Replenishment 
potential of of Chambal River in NCS area 
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(A) FACTUAL STATUS OF THE MAJOR ISSUES RAISED IN PETITION ON WHITCH 
STATUS REPORT SOUGHT BY HON’BLE NGT THROUGH ORDER DATED 
05.04.2022 

On the basis of observation made by Joint Committee the factual status against 
the issues raised in petition on which status report sought by Hon’ble NGT 
through  order dated 05.04.2022 is summarized as below:- 

S.No. Detail of Issues Factual status 
 

1            The matter has been taken up 
on the basis of captioned 
media report to the effect 
that illegal mining is taking 
place in the periphery of 
Keoladeo National Park in 
Rajasthan near Dholpur. The 
area is also close to National 
Chambal Sanctuary which is 
habitat of rare species of 
animals particularly Gharial, 
roofed turtles and also river 
dolphins. Illegal and 
unscientific mining is resulting 
in pollution in the area, 
adversely affecting the 
environment and public 
health. Blanket clearances are 
given for mining projects in 
violation of Sustainable Sand 
Mining Guidelines, 2016 and 
2020. 
 

Illegal sand mining from various identified 
locations in NCS area is reported to be carried 
out by sand mafia.Keoladeo National Park, 
Bharatpur is far away from NCS area. So this is 
not correct to say that illegal sand mining is 
taking place in the periphery of Keoladeo 
National Park in Bharatpur. But it is reported 
that sand mafia uses interior routs passing from 
the periphery of Keoladeo National Park for 
transportation of sand illegally mined out from 
NCS area. 
River Chambal water quality in NCS area is 
regularly monitored by concerning SPCBs 
through total seven sampling stations (4 in MP, 
2 in Rajasthan and 1 in UP). Water quality of 
river is compared with Indian Standards for 
Inland Surface Water IS:2296-1982. The brief of 
category and class of inland surface water  
specified in standards is as follows: 
Category Classification (suitable for) 

A Drinking water source without 
conventional treatment but after 
disinfection 

B Outdoor Bathing 
C Drinking water source with 

conventional treatment followed 
by disinfection 

D Fish Culture and wild life 
propagation 
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E Irrigation, Industrial cooling or 
controlled waste disposal 

The Chambal River water quality in year 2020 
and 2021 in NCS area found in category A to B 
in MP (4 sampling stations) and category B in 
Rajasthan (2 sampling stations) and category D 
in UP (1 sampling station). Governing 
parameters found responsible for deterioration 
of category of water are MPN and BOD which is 
mainly imparted by discharge of sewage in to 
river from nearby habitations / townships. 
Since National Chambal Sanctuary is a 
protected area notified under The Wild Life 
Protection Act of 1972. Hence sand or other 
mineral mining is completely prohibited in NCS 
area. So there is no question of giving blanket 
clearances to any sand mining project in NCS 
area in violation of Sustainable Sand Mining 
Guidelines, 2016 and 2020 since sand mining is 
not permitted in NCS area. 

2            It is well known that mining 
can be allowed only after 
requisite EC in terms of 
direction of the Hon’ble 
Supreme Court in Deepak 
Kumar v. State of Haryana & 
Ors., (2012) 4 SCC 629 for 
which District Survey Report 
and Replenishment study have 
to be prepared and appraisal 
conducted. 

National Chambal Sanctuary is a protected 
area. Hence sand mining could not permitted in 
this area. Requisite EC, Appraisal of District 
Survey Report and Replenishment study are 
only required when any mining could be 
permitted in the NCS area. 

3                        In view of above averments, 
we constitute and Eight 
Member Joint Committee 
comprising DGF&SS, Wildlife, 
MoEF&CC; Director, National 
Chambal Sanctuary: 
Secretaries Mining, Rajasthan, 
UP and M.P. and UP, MP and 

The Joint Committee meeting and field 
inspection has been performed on 17.05.2022 
at NCS Morena, MP office. In NCS area illegal 
sand mining is reported to be carried out at 
various locations already covered in this report. 
Illegal Mining is the major threat for aquatic 
habitats of NCS area. 
Since sand mining is not permitted in NCS area, 
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Rajasthan State PCBs. 
Madhya Pradesh State PCB 
will be the nodal agency for 
coordination and compliance. 
The Committee may meet 
within two weeks, undertake 
visit to the site, interact with 
the stakeholders and prepare 
an action plan for remedial 
action for protecting aquatic 
habitats, demarcating and 
notifying areas for sand 
mining operations in 
conformity with ESMG 2016 
and SSMG 2020, 
replenishment potential 
without conflicting with the 
nation parks/sanctuaries or 
any ecological habitat area, 
whether notified or not. The 
statutory authorities may take 
further remedial action in 
light to the said action plan, 
as per law. A factual and 
action taken report may be 
filed before this Tribunal 
within two months by e-mail.  

hence at present there is no need of 
preparation of action plan for demarcating and 
notifying areas for sand mining operation in 
conformity with ESMG 2016 and SSMG 2020  
and Replenishment potential of of Chambal 
River in NCS area. 
For protecting aquatic habitats from the threat 
of illegal sand mining in NCS area, Joint 
committee made various recommendations 
after detailed discussion and feed back 
provided by stack holder departments which 
are elaborated in recommendation part of this 
report.  
This factual and action taken report is prepared 
by Joint Committee for submission before 
Hon’ble NGT. 

 

RECOMMENDATIONS :  
After detailed discussion in meeting and field visit, facts came to the 
knowledge of joint committee, it is clear that illegal sand mining is carried 
out in NCS area by well organized sand mafia supported political persons in 
background. Sand mafia evolved the villagers residing near Chambal for 
carrying out illegal sand mining. In case of any raid by forest department, 
SIT etc., these people gathered in large number and equipped with 
weapons, stones, sticks etc. Several incidents of conflict, firing and protest 
have been reported during raids. In-spite lot of efforts and action taken by 
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forest department, SIT etc. it is not possible to stop the illegal sand mining 
from NCS area. So joint committee firmly submits the following  
recommendations to stop/control the illegal sand mining in NCS area : 
1. An independent dedicated special task force either State Police or 

Central force may be deployed at illegal sand mining sites in NCS area for 
taking stern action against defaulters at least two full sand seasons. 

2. An interstate task force may be constituted with members of stack 
holder departments for proper co-ordination and joint action. 

3. Adequate number of check post equipped with CCTV surveillance 
camera connected with server accessible to all concern shall be provided 
for effective monitoring. 

4. Creating alternative livelihood opportunity for locals who are totally 
dependent on illegal mining.  

5. Equipping forest force with latest weapons and increasing their numbers 
along with boat patrolling and drone survey facilities. 

6. Creating alternative of sand available in this area like sand crush etc. 
since there is no alternate of NCS where alternate sand may be there.  

7. Opening source area for legal mining. It is under pipeline. NCS Morena 
have proposed 292 hectare of area for de-notification, so that local 
requirement can be fulfilled. This proposal is with NBWI for approval.  

8. In case of Law and Order situation if any enquiry is instituted against any 
forest officer, then power of magisterial enquiry should be given to the 
forest department.  

9. Considering it a big problem, every stack holder department should 
come together and do their bot.  

10. RTO shall be directed to seize transport vehicles used in illegal 
transportation of river sand from NCS area and to cancel registration of 
illegal miners vehicle who are without number plates. 

11. Petrol pump not to give diesel/petrol to vehicles involved in this.  
12. Illegal properties of illegal miners to be seized.  
13. Police to come heavily on illegal miners. 
14. Revenue department to register case against those whose land is used 

for illegal sand dumping.  
15. A strong political will required to stop the activities of sand mafia. 
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16. A mass publicity of action taken by forces on illegal mining should be 
regularly carried out through local news paper, FM Radio etc. 

17. Local public participation also needs to be encouraged for their 
contribution to control the illegal mining. Awareness campaign  among 
the public about the side effects of illegal mining through MLAs, MPs 
and public representatives may be started by forest department or other 
concerned authorities. 

18. A continuous media campaign shall be started for creating awareness in 
public about environment and wild life related to Chambal River and 
side effects of illegal mining on it. 

 
(B) ACTION TAKEN REPORT:- 

1. Action taken report of year 2021-22, for stopping illegal sand mining and 
transportation from Chambal River in NCS area, was called upon by Joint 
Committee from concerned departments. As per reports received from 
concerning departments, status is summarized as below : 
(a) ATR of NCS/Forest Department, Morena, Madhya Pradesh 

Cases of illegal sand mining/transportation registered – 193 
Vehicle seized - 137 

(b) ATR of NCS/Forest Department, Agra, Uttar Pradesh 

Cases of illegal sand mining/transportation registered – 10 
Vehicle seized - Nil 

(c) ATR of Mining Department, Bharatpur, Rajasthan  
Action taken by Forest department and Police department jointly in 
Dholpur district -- 
Cases of illegal sand mining/transportation/storage registered – 89 
Vehicles seized – 88 

(d) ATR of Mining Department, Morena, Madhya Pradesh 
Within NCS area action are taken by Forest department. 
 

2. Hon’ble NGT Central Zonal Bench Bhopal passed an order on 25.05.2022 
in the matter OA 57/2021 Dr. Govind Singh-MLA Vs State of Madhya 
Pradesh . Copy of order is enclosed as Annexure C-18. This case is on the 
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issues related to illegal sand mining in the basin of river Sindh and 
Chambal in different places of district Bhind, Datia, Gwalior and Morena.  
In compliance to Hon’ble NGT Order dated 25.05.2022 a meeting of 
stack holder departments  was called upon recently by Chief Secretary of 
Madhya Pradesh on dated 27.06.2022. Copy of minutes of meeting 
received from Mineral Resources Department of Madhya Pradesh is 
enclosed as Annexure C-19 .  
The members of Joint Committee present during meeting and field 
inspection on 17.05.2022 duly signed this report as follows: 

S.No Name of Department Name of Representative 
 

Signature 

1. DGF&SS, Wildlife, 
MoEF&CC, 
New Delhi 

Shri Shrawan Kumar Verma, IFS 
RO, IRO Jaipur (MoEF&CC) 
 

 
 
2. 

Director, National 
Chambal Sanctuary 
 

Shri  Brijendra Shrivastava, IFS 
Incharge DFO,  Morena, MP 

 

3. Director, National 
Chambal Sanctuary 
 

Shri  Diwakar Prasad Shrivastava  
DFO, National Chambal Sanctuary Project, 
Agra, UP  

4. Secretary Mining, 
Rajasthan 

Shri M.P. Meena 
Additional Director (Mines), Kota Zone, 
Kota, Rajasthan        

5. Secretary Mining, 
UP 

Shri Ashish Choudhary 
Regional Officer Mining,  Agra, UP 
  

6. Secretary Mining, 
MP 
 

Shri Dinesh Singh Dudwe 
Assistant Geologist, RO Gwalior, MP 

 
7. Member Secretary 

UPPCB 
 

Shri V.K. Dubey 
Regional Officer, UPPCB, Firozabad, UP  

8. Member Secretary 
RPCB 
 

Shri Deependra Jharwal 
Regional Officer, RPCB, Bharatpur, 
Rajasthan  

9. Member Secretary 
MPPCB 

Shri Rishiraj Singh Sengar 
Executive Engineer cum JC Co-ordinator 
MPPCB, Regional Office Gwalior, MP 
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SCHEDULE 

District: Morena & Bhind.  

Name of Division: Sheopur, Gwalior (Soil 

Conservation).  

Name of Sanctuary: National Chambal Sanctuary. 

Boundary  

NORTH: The inter-state boundary of M.P. 

Rajasthan and U.P.  

WEST: The inter-state boundary of M. P. 

Rajasthan along the Parvati River up to the point 

where the Chambal right main canal crosses the 

Parvati River. 

SOUTH: Artificial boundary running parallel at a 

distance of 1 Km. south of interstate boundary of 

M. P., Rajasthan and U. P. but from West to East

basins through the villages on the bank of the

Parvati and Chambal river, viz. Badodi, Bindi,

Radhapura, Badkheda, Adotpura, Badodia

(Gusain) Kalukhela, Behada band, Pahadli,
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Panwad, Rajora, Gurna wada, (Utanwad) Sankdal, 

Patpada, Amalda, Nimodapur, Gawandi, Panadi, 

Jalalpur, Udwad, Sundi, Sita , Makhnakhedli, 

Juwad, Maluma, Dul klian, Behted, Ekshna, 

Khedli, Adisa, Muladpada, Lahchouda, Samarsa, 

Unchakheda, Bichpuri, Awani, Jawasa, Dhogai, 

Sewapur, Sirsaud, Bhanpur, Fatehpur, Maklod, 

Bagdiya, Bagdiya, Gandoli, Atar, Digwar, 

Khedadigwar, Rohukagaon, Ganjikheda, Palari, 

Ban wara, Norwali, Khairol, Khairon, Kalarghati, 

Zundpura, Kadhawana, Barend, Singrouli, 

Chinnoni, Chambal, Tidokhar, Bijgarhi, Milauwa, 

Kotra Kalhu, Danda, Gurja,Dhinwara, Uttam 

pura, Tajpur, Sarseni, Bindwa, Deogarh, 

Nandpura, Gadhachambal, Kandoli,, Kaithari, 

Bindwachambal, Jaitpur chambal, Bhanpur, 

Naikpura, Gadora Gorkha, Rithora, Khurd, 

Jakhona Aisana, Kuthiyana, Bilpur, Kisroli, 

Aroliy, Gosbassi, Haramwasa, Kuar, Hit hora, 

Rached, Ludhavali, Usedh, Vindwa, Raipur, 

Kudauna, Kuretham Silaali, Dhorra, 

Nagaraporasa, Bhadwali, Chapak, Kachpura, 

Kanera, Kherghat Nawli, Bindrawan,Ater, Repura, 

Vindw Salimpur, Khipona , Dangsarkar,Nayera 

Jamsara, Akon, Nakhloli, Kosad, Bijora Loga, 

Priyapa, Rama, Bhagwantpur' Joriahir, Gadha 
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Chochad, Bedri, Bada pura, Ranipura, Naripura, 

Barhi Samanna Sapad, Kuawali, Jawai, Saraya, 

Gyanpura, Kuroli, Sankhri , Kanchai, Vindwa. 

EAST- Inter-state boundary of M. P. and U. P. 

running parallel up to the distance of 1 km along 

the Chambal River.  

By order and in the name of the Governor of 

Madhya Pradesh, 

J. B. LAL, Dy. Secy 
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Morena: 03.06.2021 

Dainik Bhaskar  

SDO ATTACKED, FIRING IN RESPONSE, MAFIA 

RAN AWAY AFTER SAVING LIFE  

The team was carrying out proceedings in the 

stone mine situated at bank of ___ in Chambal 

colony. 

A team of the forest department reaching to act 

on tractor-trolley full of stones, standing on the 

side of the Agra-Mumbai highway, was attacked 

by the mafia. In response, the officers of the 

forest department also fired 2 fires, due to which 

the mafia pulled the tractor out and ran away 

while throwing the stones on the road.  

In front of the new Collectorate building on NH-3 

Highway, there is a stone market on the side of 

Ampura road. On Wednesday, SDO Shraddha 

Pandre reached there with her team. The team 

saw half a dozen tractor-trolleys filled with 

stones. On seeing the team, there was a stir in 

the stone mafia. Armed men present with tractor-

trolleys started firing in the air with guns (katta). 

During this time they started driving the tractor-
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trolleys towards Ampura road. While driving the 

tractors, the mafia people riding in trolleys 

started pelting stones on the road. At the same 

time, the people of the mafia riding on two-

wheelers were firing in the air with kattas. The 

chasing forest team also responded by firing upon 

stone mafia and fired several rounds in counter-

firing. But the stone mafia took their tractor 

trolleys and fled towards VIP Road via Ampura 

Road. 

INFORMATION GIVEN TO CSP, DELAY IN 

REACHING OF POLICE.  

Forest team vehicles were chasing tractor-trolleys 

full of stones, when SDO Shraddha Pandre had 

called CSP Virendra Raghuvanshi on the phone to 

send the force. But by the time the police force 

reached the spot, it was too late, the stone mafia 

fled with their vehicles.  

SEEING US, THE STONE MAFIA FLED 

They had reached the stone market to take 

action. There were armed men with half a dozen 

tractor-trolleys, who opened fire. Throwing stones 

on the road, they escaped by taking tractor-

trolleys towards VIP Road via Ampura Road.  
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Shraddha Pandre, SDO, Forest, Morena 

Morena Dainik Bhaskar 08.07.2021 

MAFIA FIRED BULLETS TO RESCUE A TRACTOR-

TROLLEY FULL OF CHAMBAL SAND  

INCIDENT OF VISANGPUR ON WEDNESDAY 

EVENING AT 4.30 PM, FIR LODGED ON 5 

PERSONS  

To get escape of tractor-trolley filled with 

Chambal sand, the mafia riding in a Bolero fired 

5 rounds at the team of forest department with a 

315 bore gun. The accused abducted the driver of 

the department and beat him and become 

successful in getting the trolley.Criminal case 

has been registered against five people of 

Sabrauli. 

To register the FIR, the superintendent of Deori 

Gharial Center Shraddha Pandre reached the 

Station Road police station at 6 pm on 

Wednesday. She told the police that at 4.30 pm 

on Wednesday, her staff, during patrolling, seized 

a tractor-trolley filled with Chambal sand in 

Visangpur. The driver of her department was 

coming to Morena with the seized tractor-trolley, 
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when 4 to 5 people riding in a Bolero fired at the 

forest team with a 315 bore gun. Police arrested 

the accused Dharmendra Gurjar, Gajendra 

Gurjar, Lalla sand vehicle as Gurjar, Dilip Gurjar 

and Kallo Sega and registered a crime against 

them.  
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Morena Dainik Bhaskar 11.06.2021 

ATTACK ON FOREST TEAM INCLUDING SDO: 7 

PEOPLE OF PATHAMANPURA ACCUSED OF 

ROBBERY AND RIOTING, POLICE ARRESTED 

THREE  

A mob of 100 people has been made accused in 

the FIR.  

In the case of attack on SAF personnel and forest 

staff, including the superintendent of the Gharial 

center, the Kotwali police have registered a case 

against 7 people for robbing a tractor-trolley and 

they have been made accused. The police of three 

police stations arrested the accused Bharat 

Sikarwar, Sarnam Singh, Sikarwar and Maria 

Pandit during the raid on Thursday evening.  

In the FIR sent to the police station Deogarh, a 

mob of 100 people including Dharmendra 

Sikarwar, Chhote Sikarwar, Bharat Sikarwar, 

Dharma Sikarwar, Sarnam Sikarwar, Maria 

Pandit and Ramdhan Sikarwar have been made 

accused. There is a provision of them. It is 

mentioned in the FIR that accused Dharmendra 
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Sikarwar and Chhotu son of Bharat Singh 

Sikarwar have thrashed female SDO Shraddha 

Pandare during the seizure of tractor-trolley.  

The people involved in the mob created a crisis 

for the life of the forest team by pelting stones 

and firing bullets. It is mentioned in the report 

that for self-defense, the soldiers of the SAF Had 

to fire. SAF jawan Mukesh Sen was hit by a stick 

and his hand was fractured. 

For the arrest of the accused named in the 

incident of attack on the forest team and robbing 

a tractor-trolley filled with sand, Sub-Divisional 

Police Officer Jaura Manvendra Singh raided 

Pathamanpura along with other two villages with 

25 soldiers of Bagchini, Jeera and Deogarh 

police.  
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ANNEXURE C-6 

GOVERNMENT OF RAJASTHAN 

OFFICE OF THE ADDITIONAL DIRECTOR 

(MINES), KOTA ZONE, KOTA 

Number:-Anikha/Kota-Zone/ Court/ NGT/2022/ 

882       date-25/05/2022 

To, 

The Executive Engineer and Committee Nodal 

Officer  

Madhya Pradesh Pollution Control Board, 

Gwalior (Madhya Pradesh)  

Subject: Regarding the committee constituted 

vide Order of Hon'ble Green Tribunal, Principal 

Bench, New Delhi dated 05.04.2022 in O.A. 

number 248/2022.  

Reference:- Your letter number 1579 dated 

23.05.2022  

Sir, 
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In relation to the deliberations made during 

the meeting of the committee in Morena on 

17.05.2022 on the above subject, the action 

taken report and status report and suggestions 

have been sought vide referenced letter. The 

Superintending Mining Engineer, Bharatpur and 

Mining Engineer, Dholpur were present along 

with the undersigned on behalf of Mines 

Department, Rajasthan in the said committee. On 

17.05.2022, the mining sites located on the 

border of Madhya Pradesh and Basainim of Tehsil 

Dholpur tehsil of Dholpur district and 

Shankarpura village of Tehsil Rajkheda were 

inspected. Mining of gravel was not found on the 

spot at both the mining sites located in the 

border of Dholpur district.  

Information has been sought in respect of 

total of 8 points vide the referenced letter, in 

which reports are to be sent on behalf of Mines 

Department, Rajasthan in point number 1, 3, 5 

and 6. In this regard, action report was sought 

from the Superintending Mining Engineer, 

Bharatpur and Mining Engineer, Dholpur along 

with a map with point wise comments. Along with 

the letter dated 25.05.2022 of the Superintending 

Mining Engineer, Bharatpur, the map with point-
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wise comments has been received, the original 

has been sent for perusal and necessary action.  

Encls: 

1. Mines Department, Rajasthan Order dated

06.05.20201

2. Superintendent of Police, Dholpur letter dated

24.05.2022

3. Mines Department Rajasthan Circular dated

05.07.2021 and 09.02.2021

4. Chief Secretary Rajasthan letter dated 

10.05.2018.

5. District Collector Dholpur Order dated 

11.05.2018.

6. Map of sensitive areas in the NCS area in

District Dholpur.

Sincerely, 

SD/25.05.2022 

 (M.P. Meena) 

Additional Director (Mines) 

Kota-Zone, Kota 
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GOVERNMENT OF RAJASTHAN 

OFFICE OF THE SUPERINTENDING MINING 

ENGINEER, BHARATPUR, BHARATPUR (RAJ) 

No.: Aq/ Bharat/ Re. Ap./ Miscellaneous 

(Dhaul)/ 2022/Sp 1223    Date: 25.05.2022 

To 

The Additional Director (Mines),  

Department of Mines and Earth Sciences, 

Kota-Zone, Kota  

Subject: NGT case no. O.A. 248 / 2022 

(Division of Chambal) 

Ref:- Mining Engineer, Dholpur letter no. 56 

dated 24.05.2022  

Sir, 

In relation to the above subject and letter in 

reference, it is requested that vide the referenced 

letter number 56 dated 24.05.2022 of Mining 

Engineer, Dholpur, point wise reply has been 

received in the above case (enclosed). According 
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to which the point wise reply of the office is as follows: 

S.NO. OF

REF.

LETTER 

DESCRIPTION 

OF 

INFORMATION 

REQUIRED 

REPLY 

1 ATR of last 

year 2021 

2022 for 

stopping 

illegal sand 

mining & 

transportation 

Chambal River 

in NCS area 

In compliance with the order of the Hon'ble High Court dated 

03.09.2019, according to the order of the Mines (Group-2) 

Department Jaipur dated 08.05.2020 Regarding the prevention 

of illegal mining and transportation of gravel in the state “upon 

finding an illegal mining and transport of gravel in the forest 

area of the forest department area, after confiscating the above 

vehicles along with the minerals and registering an FIR under 

the Forest Acts, action shall be taken against the 

vehicles/vehicle owners as per rules. Strict action will be taken 

under the Forest Act on mechanical vehicles used for 
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transporting illegal gravel through forest land. Apart from this, 

according to the circular number no.14 (1) Mines / Group-2 / 

2012 Jaipur dated 09.02.2012 and letter of even number dated 

05.07.2021 issued by the government, the forest department will 

have the full responsibility of stopping illegal mining in the 

forest areas. For this, the in-charge of the concerned forest area 

and the Conservator of Forests / Divisional Forest Officer will 

be responsible for compliance.  

The Forest Department and Police Department in District 

Dholpur, In the financial year (21-22), 89 cases were registered 

for illegal Chambal sand mining/ transportation/storage under 

Section 29/51 of Wildlife Protection Act 1972 and 379 __, out of 

which challan has been presented in the court for 65 cases and 

23 cases are pending at the police level. FR has been filed in 

one case.  

3 Suggestions Gravel mining / issuance is carried out by the gravel mafia as 
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regarding 

respects to be 

required for 

stopping the 

illegal sand 

mining & 

transportation 

from Chambal 

River in NCS 

area 

effectively. 

an organized gang. In the Mining vehicles transporting illegally 

mined Chambal gravel in district Dholpur, a large number of 

people are equipped with sticks, stones and other weapons, by 

which many incidents have been carried out in the past by firing 

etc., worthwhile effort have been made by SIT and The 

proceedings are carried out from time to time, But illegal mining 

of mineral gravel keeps happening secretly in the areas 

identified as follows. Therefore, in the opinion of this 

department, Deployment of Special Forces would be appropriate 

to stop illegal mining in Chambal river area.  

5 Brief 

details of 

mechanism 

framed in the 

district level 

In pursuance of the order dated 03.05.2018 passed by the 

Hon'ble High Court, Jaipur in Sanjay Garg Vs. State of 

Rajasthan and others, petition No. 9458/2018 for effective 

action on illegal mining issue of mineral gravel, In pursuance of 

the letter dated 10.05.2018 of the Chief Secretary, Rajasthan for 
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to stop illegal 

sand mining & 

transportation 

Chambal River 

in NCS area  

the constitution of SIT under the chairmanship of District 

Collector in all the districts of the state, the SIT was constituted 

by the District Collector, Dholpur vide his order dated 

11.05.2018. The requisite cooperation is provided by the Mines 

Department during the proceedings of SIT on illegal gravel 

mining / issue / stock in Dholpur district. 

6 List of 

Identified / 

reported 

locations in 

NCS area from 

where illegal 

sand mining 

carried out 

with GPS 

locations 

Due to Chambal river falling under National Chambal 

Sanctuary, no mining lease / LOI of mineral gravel is approved 

in Chambal river coming under Dholpur district, but illegal 

mining of gravel from Chambal river continues from the 

following locations. 

1. Samauna Tehsil Rajkheda (78’ 12’ 15’ 3’ 26°49’ 28.2")

2. Jaitpura Tehsil Rajkheda (78°06 36.4, 26 47 39.2)

3. Andvapuraini Tehsil Rajkheda (78 07 105° 28° 45 00.3).

4. Kathumra Tehsil Rajkheda (78’ 05’ 37.7 26 41 29.3’’)

5. Shankarpura Tehsil Rajkheda (78 05 03.6, 25 40 32.5)
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6. Bhura Kheda Tehsil Dholpur (77 59 16:3" 29 41 00.5)

7. Basai Neem Tehsil Dholpur (77 53 50.2 26 39° 07.4)

8. Mauroli Bichiya Tehsil Dholpur (77 53 37.6 26 37 02.7)

9. Nagar Tehsil Badi (77 47 25.3 26 33 07.2)

10. Chandilpura Tehsil Badi (77 45 00.7 26 32 30.6)

11. Sevarpali Tehsil Badi (77 27° 06.5", 26 24 21.7)

12. Jhiri Tehsil Sarmathura (77 33 36.8. 26 26 16.4")

The above GPS locations have been worked out by the 

Mining Engineer, Paulpur Office Cartographer on the basis of 

GT Sheet as per the Mining Executive II of the Office of Mining 

Engineer, Dholpur.  

A copy of the marked district map of illegal mining sites of mineral gravel in 

Chambal River is attached.  

138F



Enclosure :- As above 

SD 

(Avinash Kuldeep) 

Superintending Mining Engineer 

Bharatpur- Circle, Bharatpur 

Camp Kota 
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GOVERNMENT OF RAJASTHAN 

MINES (GROUP-2) DEPARTMENT 

Sl. No. 11(1) (161) Mines/Group-2/2019  

Jaipur Date 06 MAY 2020 

ORDER 

In compliance with the order of the Hon'ble High 

Court dated 03.09.2019, the following guidelines 

are being issued regarding the prevention of 

illegal mining and transportation of mineral 

gravel in the state:  

1. Vide the Letter dated 10.05.2018 of the Chief

Secretary, Rajasthan in compliance of the order

dated 03.05.2018 passed by the Hon'ble High

Court, Jaipur in the petition number

9458/2018, Sanjay Garg vs State of Rajasthan

and others, an SIT under the chairmanship of

District Collector in all the districts of the state

has been constituted for effective action on

illegal mining/issuance of mineral gravel. All

district collector shall review the action taken

by SIT in relation to illegal mining / issuance of

mineral gravel on the second Monday of every

month and send the review report to the state

government.
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2. A separate cell will be constituted at the

government level to review the reports received

from the district collectors and the progress

report will be apprised to the Chief Secretary,

Rajasthan.

3. National Green Authority, Principal Bench, New

Delhi vide order dated 19.09.2018, passed in

OA No. 140/2014 (198/2017), Under section 15

of the N.G.T. Act, 2010 In connection with

illegal mining of mineral gravel in the

catchment area of Jaisamand lake, has directed

the department to recover one lakh rupees per

vehicle for ecology restoration. The said amount

is currently being deposited in the Forest

Department. A separate item will be created by

the Mines Department for the said amount, so

that while taking action by the Mines

Department, a penalty of one lakh rupees can

be deposited in the said item.

4. Vide order dated 03.09.2019 the Hon'ble High

Court, has passed instructions to recharge the

gravel seized during illegal mining / issuance at

the illegal mining site. If the confiscated gravel
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is recharged in the river, there will be more 

chances of illegal mining due to piles of gravel 

in the river area and the river flow area may 

also be affected. Keeping in view the possible 

difficulties/ circumstances in the 

implementation of the directions of the Hon'ble 

Court in this regard, Application should be 

submitted by the Mines Department before the 

Hon'ble Court for permission to auction the 

confiscated gravel.  

5. Action will be taken by the Transport

Department against the vehicles seized with

overloaded gravel transport as per rules under

the Motor Vehicles Act.

6. If the forest department is found transporting

gravel from illegal mining in the forest area,

action will be taken against the vehicle /vehicle

owners by confiscating the minerals from the

said transport and by registering an FIR under

the Forest Acts. Stringent action under the

Forest Act will be implemented on mechanical

vehicles used for over shifting transport

through forest land.
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7. In cases of illegal transport, an FIR will be

lodged against the owner and the driver of the

vehicle under section 21 of MMDR Act 1957 and

section 379 of IPC in respect of theft of state

property. If any vehicle is caught more than

once in illegal mining and transport of gravel, it

shall be presented in the Hon’ble court by the

police department for the second time the

offense is committed.

Use of Information Technology and Remote 

Sensing System:  

8. At present, the Panchnamas of illegal

mining/issuance of minerals are required to be

uploaded online within a period of 72 hours in

the app of the departmental website of the

Mines Department. By changing this, it will be

ensured that the initial information of vehicles

caught in the case of illegal mining / issuance

of gravel be uploaded immediately on the

departmental app along with the photograph of

the vehicle. After this, the Panchnamas will go

online within a period of 72 hours. Necessary

provisions will be made in this regard in the

departmental website.
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Strengthening of Vigilance Branch: 

9. Three companies (333 nafri) of Border Home

Guard have been provided by the State

Government from 22.10.2019 for the prevention

of illegal mining. The said Border Home Guard

personnel and RAC soldiers can be employed by

The Director, mines, on the sensitive mining

sites of illegal mining.

Coordination across departments: 

10. After detaining of illegal gravel vehicles by

police stations, information will be given to the

concerned district level officers of the Transport

and Mines Department on telephone and mail,

on which action will be taken immediately by

the Transport and Mines Department under

their respective rules. Similarly, the

information regarding the vehicles caught by

the Transport Department of mineral gravel will

also be made available to the concerned District

Officer of the Mines Department immediately.

Monthly review of the above coordinated action

taken by the departments will also be done by

the concerned District Collector. If illegal
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mining is found in the forest land, action will 

be taken against the vehicles by the Forest 

Department as per rules.  

SD 

Chief Secretary 

The copy is sent to the following for information 

and necessary action:  

1. Senior Government Deputy Secretary, Office

of the Chief Secretary, Jaipur.

2. Personal Secretary, Additional Chief 

Secretary, Home Department, Jaipur.

3. Personal Secretary, Principal Secretary to

Government, Forest Department, Jaipur.

4. Personal Secretary, Principal Secretary to

Government, Mines and Petroleum

Department, Jaipur.

5. Personal Secretary, Government Secretary,

Transport Department, Jaipur.

6. Director General, Rajasthan Police, Jaipur.

7. Director, Department of Mines and Geology,

Rajasthan, Udaipur.

8. Guard File

SD 

DEPUTY GOVERNMENT SECRETARY 
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OFFICE OF THE SUPERINTENDENT OF POLICE, DISTRICT DHOLPUR (RAJ.) 

Number:- 4958    Dated: 24.05.2022 

Miner,  

Mines & Geology Department, 

District Dholpur  

Subject: Regarding the details of the proceedings carried out against the illegal 

mining from the Gharial project area in the year 2021-22.  

Reference: With reference to your letter no. BA / Dhaul / Ana / 2022 / 453 

dated 24.05.2022.  

Sir, 
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In reference to the above subject, it is requested that the details of the 

proceedings carried out against the illegal mining / issue / storage from the 

Gharial project area in the year 2021-22 are as follows:  

Sl. 

No. 

Year Case 

no. 

Chalan FR Pending Pending 

In court 

Vehicle 

seized 

Stock 

sand 

1 2021-22 89 65 01 23 65 88 04 

District Superintendent of Police 

Dholpur 
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GOVERNMENT OF RAJASTHAN 

MINES (GROUP-2) DEPARTMENT 

No. 14 (1) Mines / Group-2 /2012  

Jaipur, dated 05 JUL 2021 

CIRCULAR 

In furtherance of the letter dated 25.01.2012 

of the Additional Government Advocate Dr. 

Manish Sindhi, Regarding establishing 

coordination in various departments for the 

prevention of illegal mining and to submit 

affidavit in the Hon'ble Supreme Court, 

guidelines of this department through were 

issued vide the circular of even number dated 

09.02.2012  

It is clear that mining of minerals can be 

done only under valid mining lease / license / 

permit. Any mining apart from this comes under 

the definition of illegal mining, which needs to be 

stopped and action should be taken against the 

guilty persons. Mining in forest areas done 

without permission of the Government of India, 

comes under non-forestry activities. Following 

guidelines are issued in continuation of the 
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earlier circular to ensure compliance of the 

previous circular: 

1. The forest department will have the full

responsibility of stopping illegal mining in the

area and for the same the in-charge of the forest

area and the concerned zonal officer will be

responsible for the compliance. Affidavit will be

sent to the officer in charge of the case by the

concerned Deputy forest officer/ Divisional

Forest officer to present the same in the court.

2. The responsibility of stopping illegal mining in

non-forest regions will be of the Mines

Department and for this the Mining Engineer /

Assistant Mining Engineer will be responsible for

compliance. Affidavit will be given to the officer-

in-charge of the case by the Associated Mining

Engineer / Assistant Mining Engineer to present

the same in the court.

3. In case of illegal mining being done in the

Khatedari (account-holding) land, the halka

patwari of the area will be responsible for

reporting it to the concerned Tehsildar. On being

informed by the Patwari / Mines Department,

action should be ensured by the Tehsildar to
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cancel the Khedari rights of Khatedar(account-

holder). Action shall be taken against the 

accused persons by exercising the powers given 

by the Tehsildar in the rules of the Mines 

Department for illegal mining.  

4. If any land is allotted to RIICO/UIT or other

institutions for industrial/other purposes, and

illegal mining takes place in it, then the FIR

shall be registered with the police by the in-

charge of the concerned institution. If the said

institutions fail to do the work for which the

land has been allotted to them, and illegal

mining takes place, then action should be taken

by the District Collector / Protection Officer to

cancel such allotment.

5. If the joint campaign is run by the State

Government/District Administration for the

prevention of illegal mining, the officers

nominated in the joint team will jointly take

action under the department for the prevention

of illegal mining.

SD 

(Niranjan Ani) 

Chief Secretary 
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The copy is sent to the following for information 
and necessary action:  

1. Special Assistant, Hon'ble Minister of Mines,

Rajasthan, Jaipur.

2. Deputy Secretary, Chief Secretary, 

Rajasthan, Jaipur. 

3. Personal Secretary, Additional Chief 

Secretary, Mines and Petroleum Department. 

4. Personal Secretary, Principal Secretary to the

Government, Forest and Environment

Department

5. Personal Secretary, Principal Secretary to
Government, Revenue Department.

6. Principal Chief Conservator of Forests,

Rajasthan, Jaipur.

7. The Director, Department of Mines and Earth
Sciences, Rajasthan, Udaipur.

8. All District Collectors
9. Privileged (Till.) / Bye-law Consultant,

Government Secretariat, Jaipur.

10. All Additional Directors (Mines) / (Geology),

Superintending Mining Engineer, Mining

Engineer, Assistant Mining Engineer through

the Director, Mines and Geology Department,

Rajasthan Udaipur.

11. Guard Files.

SD 

Secretary to Government 
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GOVERNMENT OF RAJASTHAN 

MINES (GROUP-2) DEPARTMENT 

No. 14 (1) Mines / Group-2 /2012  

Jaipur, dated 09 FEB 2012 

CIRCULAR 

The mining of minerals can be done only 

under valid mining lease / license / permit. Any 

mining apart from this comes under the 

definition of illegal mining, which needs to be 

stopped and action should be taken against the 

guilty persons. Mining in forest areas done 

without permission of the Government of India, 

comes under non-forestry activities. Following 

guidelines are being issued in relation to 

stopping the illegal mining in furtherance of the 

letter no. MS/002/S/2012 dated 20.01.2012 of 

the ___(illegible) to ensure compliance of the 

following: 

1. The forest department will have the full

responsibility of stopping illegal mining in

the area and for the same the in-charge of

the forest area and the concerned zonal

officer will be responsible for the compliance.

Affidavit will be sent to the officer in charge
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of the case by the concerned Deputy Forest 

officer/ Divisional Forest officer to present 

the same in the court.  

2. The responsibility of stopping illegal mining in

non-forest regions will be of the Mines

Department and for this the Mining Engineer /

Assistant Mining Engineer will be responsible for

compliance. Affidavit will be given to the officer-

in-charge of the case by the Associated Mining

Engineer / Assistant Mining Engineer to present

the same in the court.

3. In case of illegal mining being done in the

Khatedari (account-holding) land, the halka

patwari of the area will be responsible for

reporting it to the concerned Tehsildar. On being

informed by the Patwari / Mines Department,

action should be ensured by the Tehsildar to

cancel the Khedari rights of Khatedar(account-

holder). Action shall be taken against the

accused persons by exercising the powers given

by the Tehsildar in the rules of the Mines

Department for illegal mining.
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4. If any land is allotted to RIICO/UIT or other

institutions for industrial/other purposes, and

illegal mining takes place in it, then the FIR

shall be registered with the police by the in-

charge of the concerned institution. If the said

institutions fail to do the work for which the

land has been allotted to them, and illegal

mining takes place, then action should be taken

by the District Collector / Protection Officer to

cancel such allotment.

5. If the joint campaign is run by the State

Government/District Administration for the

prevention of illegal mining, the officers

nominated in the joint team will jointly take

action under the department for the prevention

of illegal mining.

SD 

Chief Secretary 

The copy is sent to the following for information 

and necessary action:  

1. Special Assistant, Hon'ble Minister of Mines,

Rajasthan, Jaipur.

2. Deputy Secretary, Chief Secretary, 

Rajasthan, Jaipur. 
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3. Personal Secretary, Additional Chief 

Secretary, Mines and Petroleum Department. 

4. Personal Secretary, Principal Secretary to the

Government, Forest and Environment

Department

5. Personal Secretary, Principal Secretary to

Government, Revenue Department.

6. Principal Chief Conservator of Forests,

Rajasthan, Jaipur.

7. The Director, Department of Mines and Earth

Sciences, Rajasthan, Udaipur.

8. All District Collectors

9. Privileged (Till.) / Bye-law Consultant,

Government Secretariat, Jaipur.

10. All Additional Directors (Mines) / (Geology),

Superintending Mining Engineer, Mining

Engineer, Assistant Mining Engineer through

the Director, Mines and Geology Department,

Rajasthan Udaipur.

11. Guard Files.

SD 

Secretary to Government 
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OFFICE OF THE DISTRICT COLLECTOR 

DHOLPUR (RAJASTHAN) 

Sl. no. ___/ (4) State/ 2017/34  

Dated 11 May 2018 

ORDER 

The Chief Secretary, Mines (Group) 

Department Jaipur vide letter no. 

530(1)(219/mines/2018 dated 10.05.2018 in 

compliance of the order dated 03.05.2018 

passed by the Hon'ble High Court of Jaipur 

by in SB Civil Writ petition no. _____, has 

directed for the constitution of the Special 

investigation team for regulating the illegal 

mining/issuance/stocking of gravel.  

Therefore, in compliance with the 

instructions, the Special investigation team 

is being constituted for the regulation of the 

illegal mining/issuance/stocking of gravel in 

district level by raiding the sites os usage of 

gravel and imposing penalty on the new 

builders: 

Sl. 

No. 

Sub-

Division 

Special  investigation team 

1 ___ 1. Sub-Divisional Magistrate 

Sampan
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2. Senior Officer Police Sampan

3. Assistant Mining Engineer,

Dholpur

4. District Transport Officer 

Dholpur through Appointed Officer 

______ 1. Sub-Divisional Magistrate, 

Dholpur

2.Senior Officer Police Dholpur

3.District Transport Officer Dholpur

4.Mining Engineer Dholpur

5.Ranger Sanctuary Gharial, 

Abhayaran Dholpur 

3 ____ 1. Sub-Divisional Magistrate, 

Dholpur

2.Senior Officer Police Dholpur

3.District Transport Officer Dholpur

through appointed officer

4. Mines Foreman Mines Department

Srilumpur

5.Deputy conservator of Forest,

Dholpur through appointed officer

4 ____ 1. Sub-Divisional Magistrate, 

Dholpur

2.Senior Officer Police Dholpur

3.District Transport Officer Dholpur

through appointed officer
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4. Mines department Dholpur 

through appointed officer 

5.Deputy conservator of Forest,

Dholpur through appointed officer

5 1. Sub-Divisional Magistrate, 

Dholpur

2.Senior Officer Police Dholpur

3.District Transport Officer Dholpur

through appointed officer

4. Mines department Dholpur 

through appointed officer 

1. Sub-Divisional Magistrate, 

Dholpur

2.Senior Officer Police Dholpur

3. Mines department Dholpur 

through appointed officer 

4. District Transport Officer Dholpur

through appointed officer

5.Deputy conservator of Forest,

Dholpur through appointed officer

(Illegible) 
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While annexing a copy of the judgment dated 

09:05.2010 passed by the Hon’ble High Court, 

Jaipur in SB Civil Writ Petition no. 9458/2010, I 

is directed that if the order of the Hon’ble High 

Court, Jaipur is not complied with, then all the 

members of the team so constituted shall be 

responsible for the same.  

In this connection the weekly progress report of 

the effective action taken by the team will be 

personally submitted to this office on every 

Friday by the Mining Engineer, Dholpur  

SD 

District Collector 

Dholpur 
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Sl. no. ___/ (4) State/ 2017/1115  

Copy is sent to the following for information 

and necessary action  

1. The Principal Secretary, Mines (group-1)

Department Raj, Jaipur

2. The Divisional Commissioner Bharatpur

zone, Bharatpur

3. District Superintendent of Police, Dholpur

4. Deputy Conservator of Forest Dholpur

5. District Transport Officer Dholpur

6. SDM, Dholpur/ Bhodi/ Rajakheda/ Sampak/

Saramthura

7. Mining Engineer, Mining department Dholpur

8. Senior Officer Police Dholpur

9. SHO, PS ___/Manavpur

10. Ranger Sanctuary Gharial, Abhayaran 

Dholpur

SD 

District Collector 

Dholpur 
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OFFICE OF THE DEPUTY CONSERVATOR OF 

FORESTS, NATIONAL CHAMBAL SANCTUARY 

PROJECT, U.P., AGRA 

Letter No. 3150/23-1 

Dated, Agra June 22, 2022 

To 

Executive Engineer/Nodal Officer, 

Hon'ble National Green Tribunal 

Committee  

Regional Office,  

Madhya Pradesh Pollution Control 

Board,  

Gwalior (M.P.) 

Subject: OA No. 248 / 2022 (Chambal 

Division) under consideration before the 

Hon'ble National Green Tribunal, New Delhi. 

Reference: Your letter no. 

1579/RO/MPPCB/GwL/2022 dated 20-05-

2022  

Sir 

 Following is the information related to the 

National Chambal Sanctuary Project, Agra in the 

order of the letter referred to above.  
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Sl no. Description of 

information required 

Report 

1 ATR of last year 2021-

2022 [for stopping 

illegal sand mining & 

transportation from 

Chambal River in NCS 

area 

There is no organized or regular illegal 

mining and transportation of Balu 

anywhere in the Chambal River falling 

under the jurisdiction of National Chambal 

Century Project, Agra. To control sporadic 

efforts / forest crimes in Chambal sand 

mining, regular effective patrolling is done 

by making proper use of available 

resources. The cooperation of the local 

police and administrative officers is also 

taken as per the requirement. The informer 

system has been well prepared in the area, 

so that sporadic illegal mining incidents 

come to the notice immediately, in respect 
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of which effective preventive legal action is 

taken at the time.  

It is the result of taking effective action as 

mentioned above that at present, control 

has been achieved on illegal mining of 

Balu in Chambal River which comes under 

National Chambal Curie Project, Agra.  

2 Problems faced by 

NCS/forest department 

officials in stopping 

illegal sand mining & 

transportation from 

Chambal River in NCS 

area. 

• Shortage of frontline staff, forest guard

and forest inspector.

• insufficient Resources

• Difficult and complex geographical

condition due to ___ in Chambal River.

• Political patronage to miners.

• Limited employment options for those

residing in Bihad region of Chambal.
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3 Suggestions regarding 

respects to be required 

for stopping illegal 

mining |transportation 

from Chambal River in 

NCS area effectively 

• Adequate number of frontline staff

should be deployed and transferred

outside the area after a period of 2

years.

• Adequate availability of necessary

resources such as transportation, motor

boats and engines etc. for enforcement

works.

• Use of modern resources of monitoring

like Drone etc.

• Organizing meetings at regular intervals

with the officers/employees of National

Chambal Sanctuary Project Uttar

Pradesh and Madhya Pradesh and joint

better coordination in relation to
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stopping illegal mining from time to 

time. 

• Availability of other employment/income

options for the villagers residing in the

rugged areas of Chambal.

• To take effective legal action under

Gangster Act against domineering and

vicious illegal miners etc.

• In place of sand in building

construction, other materials such as

aggregate prepared from construction

demolition best etc. should be increased

and their use should be encouraged.

4 Month wise Chambal 

water quality in NCS 

Not related to National Chambal Sanctuary 

Project, Agra. 
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area of last three years 

as per IS: 2296 & GPS 

locations of sampling 

point. 

5 Brief details of 

mechanism framed in 

the district level to stop 

illegal sand mining & 

transportation from 

Chambal River in NCS 

area 

The position regarding this has been 

clarified in point no. 01 

6 List of 

Identified/Reported 

locations in NCS area 

from where illegal sand 

mining carried out with 

In relation to this, the situation has been 

clarified in point no. 01. It is to be 

clarified again that there is no regular and 

organized illegal mining anywhere in 

Chambal River under the jurisdiction of 
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GPS locations National Reversal Project, Agra. Effective 

preventive legal action is taken as per 

rules for Immediate response to sporadic 

illegal mining incidents. 

7 Gazette notification of 

NCS 

Not related to National Chambal Sanctuary 

Project, Agra. 

8 Last census report of 

NCS area 

Not related to National Chambal Sanctuary 

Project, Agra. 

The report as above has been sent for information and necessary action. 

Sincerely, 

SD 

Deputy Conservator of Forests 

National Chambal Sanctuary Project, UP, Agra 
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Cases related to illegal mining in National Chambal Sanctuary Project, Agra 

registered in 2021-22 

Sl no. No. of total cases 

registered 

Total area affected 

by mining 

Seized vehicles 

1 10 501.1405 Sq m 

Or 0.050 hectares 

- 

SD 

Deputy Conservator of Forests 

National Chambal Sanctuary Project, UP, Agra 

152A



153

153

ANNEXURE C-8



154

154



OFFICE OF COLLECTOR (MINERAL BRANCH) DISTRICT MORENA (M.P.) 

No./N.G.T./22/640        Morena dated 25/05/2022 

To 

The Executive Engineer &  

Nodal Officer of committee 

Regional Office, M.P. PCB. 

Gwalior (M.P)  

Subject: N.G.T Case No. OA 248/2022 Division of Chambal)  

reference: No. 1579/ RO/ MPPCB/ GWL/ 2022 Gwalior Date 23.05.2022 

In reference to the letter mentioned above, it is stated that the Chambal 

River in the border of the entire Morena district being declared as the National 

Chambal Sanctuary, comes under the forest division Morena. The information 

154A



about the action taken for the illegal excavation/ transportation of sand in 

Chambal river area is presented in the prescribed form as received from the 

Forest Divisional Officer, General Forest Division.  

SD 

Mining Officer-in-Charge 

(Mineral Branch) 

(District- Morena (M.P.)) 

SL NO. DESCRIPTION OF 

INFORMATION REQUIRED 

COMMITTEE MEMBER FROM WHOM 

DESCRIPTIONS OF INFORMATION REQUIRED 

1 ATR of last year 2021-

2022 [for stopping illegal 

sand mining & 

transportation from 

Chambal River in NCS 

A total of 193 cases have been registered under 

Forest Division Morena and National Chambal 

Sanctuary for the prevention of illegal 

mining/transportation in Chambal River from 

January 1, 2021 to April 30, 2022.  
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area 

2 Problems faced by 

NCS/forest department 

officials in stopping 

illegal sand mining & 

transportation from 

Chambal River in NCS 

area. 

During the prevention of illegal sand 

mining/transportation under the Forest Division 

Morena National Chambal Sanctuary, criminals 

along with mobs and weapons attack the forest 

employees. In the year 2021, during the 

proceedings of prevention of illegal sand 

quarrying/transportation in Amolpura village, 

criminals opened fire on forest employees. Even 

before this, in the year 2019, Subedar Singh 

Kushwaha Vanpal, a forest worker, has been 

murdered by criminals. And there is no full co-

operation by the police department.  

3 Suggestions regarding 

respects to be required 

for stopping illegal mining 

For the prevention of illegal 

mining/transportation, the police department shal 

unite with the forest department and take action 
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|transportation from 

Chambal River in NCS 

area effectively 

against the criminals and mining mafia who carry 

out illegal mining/transportation, then only all 

the illegal mining/transportation can be 

completely stopped.  

4 Month wise Chambal 

water quality in NCS area 

of last three years as per 

IS: 2296 & GPS locations 

of sampling point. 

Not related to Mineral branch district Morena. 

5 Brief details of 

mechanism framed in the 

district level to stop 

illegal sand mining & 

transportation from 

Chambal River in NCS 

area 

Under the Forest Division Morena National 

Chambal Sanctuary, for the prevention of illegal 

sand excavation/transportation by forest 

personnel, digging and confiscation is done, and 

patrolling action is taken from time to time. 

Action is taken against the Illegal excavation / 

transporting criminals by presenting them in the 
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court 

6 List of 

Identified/Reported 

locations in NCS area 

from where illegal sand 

mining carried out with 

GPS locations  

Not related to Mineral branch district Morena. 

7 Gazette notification of 

NCS 

Gazette notification of NCS Madhya Pradesh 

Gazette dated 17.06.1983 is attached.  

8 Last census report of NCS 

area 

Not related to Mineral branch district Morena. 

SD 

In-charge Mining Officer 
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(Mineral Branch) 

(District- Morena (M.P.) 

Sl. No./N.G.T./22/ Morena, Dated 

Copy to: 1. Regional Head / Nodal Officer, Regional Office of Geology and Mining 

Moti Mahal Gwalior District Gwalior (MP) for information.  

SD 

In-charge Mining Officer 

(Mineral Branch) 

(District- Morena (M.P.) 
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ANNEXURE C-9 

Office of the Superintendent, National 

Chambal Sanctuary Devri, Morena(MP).  

Number / Protection / 2021 / 1194 

Devri dated 29/03/___ 

To, 

SHO 

Police Station Deogarh, 

District Morena (M.P.)  

Subject- Regarding supply of seizure 

Panchnama of Tractor Trolley rescued in the 

incident of Crime No. 46 / 21 under Section 

392, 353, 332, 336, 147, 148, 149 of IPC and 

11,13 of MPDP Act.  

Reference: Your letter no. 439 / 21 dated 

28.09.21.  

In relation to the letter referred to in the 

subject, it is stated that during patrolling on 

09.06.21, the tractor trolley filled with Chambal 

sand, caught by the then superintendent R.C and 

the patrolling team was taken, when the patrolling 

team was attacked by a mob of more than 100 sand 

mafia , after which Crime No. 00/21 was registered 

out of which 46 / 21 under Section 392, 353, 332, 
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336, 147, 148, 149 of IPC and 11,13 of MPDP Act 

was registered at your police station Deogarh. 

In the said case, documents/records were 

prepared by the then superintendent NCS, Deori as 

per rules and forest crime case was registered.  

Panchnama related to the matter has been 

sought vide your referenced letter. Therefore, 02 

Panchnamas are being sent to you for necessary 

action.  

Enclosed: Panchnama - 02 

SD 

SUPERINTENDENT 

National Chambal Sanctuary Morena 

Deori, Morena (MP) 
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OFFICE OF THE SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number / Protection / 2021 / 1052 

Deori Dated 14/01/2021 

To, 

The Superintendent of Police, 

District Morena (M.P.)  

Subject- Regarding the arrest of the accused 

under the police station Deogarh  

With reference to the above subject, It is 

requested that on 09.06.21, during the patrolling 

under the police station Deogarh area, the tractor 

trolley seized was escaped by more than 100 sand 

mafia who attacked the patrolling party and rescued 

the tractor trolley, on which crime no. 46/21 u/s 

392, 353, 332, 336, 147, 148, 149 of IPC was 

registered at the police station Deogarh. 

During the attack on 09.06.21 the confiscated 

vehicle tractor trolley no. MP.06/AC./3471 and its 

owner Amit Sikarwar son of Amar Singh Sikarwar 
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resident of Lohri ka Pura post Sarsaini police 

station, Deogarh district Morena has not been 

arrested till date, nor has the stolen vehicle tractor 

trolley been confiscated. It has come to knowledge 

that the vehicle owner Amit Sikarwar son of Amar 

Singh Sikarwar is hiding in his own village in Lohri 

ka Pura even today and the stolen vehicle tractor 

trolley is also in the same village and it is known 

that the business of illegal sand mining and 

transportation of Chambal river is being done again 

by accused Amit Singh with the said robbed tractor 

trolley.  

Therefore, Sir, you are requested to send 

written instructions to the station in-charge 

Deogarh at your level to seize the robbed vehicle 

tractor trolley number MP 06 / AC / 3471 and 

arrest the owner of the vehicle Amit Sikarwar son of 

Amar Singh Sikarwar.  

SD 

SUPERINTENDENT 

National Chambal Sanctuary Morena 

Deori, Morena (MP) 
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OFFICE OF THE SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number / Protection / 2021 / 942 

Deori Dated 14/01/2021 

To, 

The Superintendent of Police, 

District Morena (M.P.)  

Subject: In respect of the duty certificate of the 

employees of the patrol team posted on duty on the 

incident date 09.06.21.  

Reference- Your letter number / 285 / 21 dated 

23.06.21 

In reference to the above subject and referenced 

letter, it is stated that for the prevention of crimes 

related to illegal sand mining/ transportation and 

illegal stone and illegal wood transport, Continuous 

patrolling is being done by the patrol teams and SAF 

force and seizures are also being done from time to 

time. Similarly, on 09.06.21, along with the 

undersigned, the staff involved in the patrol was doing 

patrolling work in the government vehicle. The 

undersigned and Patrolling team and S.A.F. force, while 
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doing patrol work in Sabalgarh, Kailaras, and Jaura 

area, reached the police station for patrolling under 

Deogarh area. Where the confiscated vehicles, tractor 

were taken away by the villagers, regarding which FIR 

was lodged in your police station Deogarh on 09.06.21 

The list of employees involved in the patrol is as 

follows:  

S. NO. NAME OF THE 

PATROLLING STAFF 

POST 

1. Mr. Dinesh Sharma Forest Guard, 

team in-charge 

2. Mr. Surendra Arya Forest Guard 

3. Mr. Makhan Singh 

Dhakad 

Forest Guard 

4. Mr. Monu Dandoutia Forest Guard 

5. Mr. Ajay Pratap Mahour Forest Guard 

6. Mr. Sanjay Kumar Forest Guard 

7. Mr. Vijay Verma Forest Guard 

8. Mr. Bacchu Prajapati vehicle driver 

9. Mr. Satish Sharma daily wage earner 

10. Mr. Mukesh Sen Constable S.A.F. 

11. Other 

constables of 

SAF 

Other constables of SAF were 

involved in the patrol on the 

spot on the date of the 

incident, whose further 
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information can be obtained 

as per requirement from 

Company Commander 26th 

Corps Depot Morena.  

Therefore, the information sought by you is 

annexed as per the list given by the undersigned, 

which may be included in the investigation of the 

incident and the information is being forwarded to 

you.  

Enclosed: Duty Chart Dated of the patrol 

party, in which team number 02 is included.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number / Protection / 2021 / 823 

Deori Dated 17/06/2021 

To, 

The SHO,  

PS Deogarh 

Subject- Regarding production of Video and other 

documents related to the murderous attack on the 

undersigned and the patrol team on 09.0621 and 

the tractor trolley released by the sand mafia and 

other documents along with certificate under 

section 65B.  

In the subject matter it is stated that the DVD of 

the video of the attack on the undersigned and the 

patrol team and the tractor trolley being released 

by the sand mafia and taken away on 09.06.21 in 

the village Pathanpura under your police station 

area, and other documents are sent to you along 

with the certificate under section 65B. The D.V.D 

of the said video and other documents may be 

included in the FIR No. 0/2021 dated 10.06.21 
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which is registered in the police station Deogarh 

in relation to the incident on 09.06.21, for 

necessary and action as per rules.  

Encld: (1). The video DVD of the attack on the 

incident dated 09.06.21 along with certificate u/s 

65B.  

(2) List of concerned accused.

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number / Protection / 2021 / 823 

Deori Dated 17/06/2021 

Copy to: 

sent to the Forest Divisional Officer, Forest 

Division, Morena for information.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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To 

SHO Police Station City Kotwali 

District Morena (M.P.)  

Subject- In respect of taking away the tractor 

trolley Chambal full of sand caught during 

patrolling.  

Sir, 

In reference to the above Subject, it is 

requested that I Shradda Pandare, am working as 

superintendent in National Chambal Sanctuary, 

Deori Morena. Today, on 09.06.21, I Shrada 

Pandare, was patrolling at the banks of the 

Chambal River along with the Forest Department 

and SAF personnel with Arms and Ammunition 

for the prevention of illegal sand mining and 

transportation. During the patrol, a tractor filled 

with Chambal sand was confiscated at the ghat 

on the banks of the Chambal river near village 

Panchampura, which was being taken to the 

Deogarh police station to be kept safe, but on the 

way around 19:30 at Pathanpura village, The 

patrol party was attacked with sticks and stones 

by more than 100 members of the sand Mafia. 

And air-fires were done on the patrol party 

indiscriminately by the mafia and the sand mafia 
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caught the tractor and the trolley.  During the 

attack the SAF jawan R. 97 Mukesh Sen was 

seriously injured and Shradda Pandare was also 

pushed by the sand mafia. I was pushed by 

Dharmendra Sikarwar, the tractor owner and 

Chhotu son of Bharat Singh Sikarwar, where for 

self-defense, a soldier of SAF fired two rounds 

from SLR in the air and one cell was also fired 

with tear gas. Anyhow the patrol team escaped 

from the spot after saving their lives, a video of 

the attack by the mafia of the patrol party has 

also been made, in which sand mafia is clearly 

visible. After carrying away the tractor and 

trolley, sand mafia has also attacked with stones 

and sticks over the govt. vehicles. The names of 

the miscreants are Dharmendra Sikarwar, Chhotu 

Sikarwar, Bharat Sikarwar, Dharma Sikarwar, 

Sarnaam Sikarwar, Maria Pandit, Ramdhan 

Sikarwar etc., who were recognized by me and by 

the staff accompanying me. Kindly take proper 

legal action against them upon my complaint.  

SD 

Applicant 

Superintendent National Chambal Sanctuary 

Deor, Mobile No. - 9424741241, 9424791819 
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OFFICE OF THE SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number / Protection / 2021 / 782 

Deori Dated 10/06/2021 

To, 

The SHO 

PS Deogarh District Morena 

Subject: Regarding registration of FIR against the 

named accused sand mafia in stone pelting and 

firing on patrol team on 09.06.21  

In reference to the above subject, it is stated that 

on 09.06.21, the patrol party and SAF forces were 

carrying out patrol work under my leadership for 

the prevention of illegal sand mining and 

transportation. In the meantime, I myself went 

with the patrol party and SAF. During patrol with 

the force, a tractor trolley was seen transporting 

illegal Chambal sand in Panchampura area. The 

Patrol team and SAF force chased the said sand 

filled tractor trolley under my leadership for 

confiscation proceedings, which caused panic 

among the sand mafia. Tractor drivers upon 

seeing the patrol team and SAF force 
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approaching, started driving away the vehicles 

rapidly. A tractor trolley filled with sand was 

cordoned off by the patrol party, whose driver 

fled leaving the vehicle on the spot. The 

information of which was given to you by me 

immediately and request was made to provide 

staff. Even after lapse of some time, no staff from 

your police station came to the spot. Then I 

myself along with the patrol party and the SAF 

took the confiscated vehicle along and left for 

keeping the tractor trolley in the custody of the 

nearest police station Deogarh safely. On the 

way, more than 100 sand mafia of village 

Pathanpura put barriers and stones etc. on the 

way to rescue the confiscated vehicle and 

attacked the team. As soon as the team and SAF 

soldiers slowed down their vehicles seeing the 

barriers, The sand mafia attacked them with 

sticks, axes and guns and daggers. In the attack, 

the mafia Threw stones on patrol team and SAF 

force and also fired bullets with guns and 

daggers. The mafia also damaged my official 

vehicle during the attack. During the attack, the 

hand of one SAF force jawan Shri Mukesh Sen 

also got fractured. I myself was pushed by 

Dharmendra Sikarwar tractor owner Chhotu son 
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of Bharat Sikarwar. In Self Defense, 02 SLR 

aerial shots were fired S.A.F Jawan and one cell 

of tear gas was also fired. In the meantime, some 

sand mafia went towards the confiscated tractor 

trolley and its rider had a scuffle with the driver 

of the patrol party and drove him down and the 

seized vehicle took the tractor trolley to the sand 

mafia spot and fled. After the said incident, when 

the patrol party and S.A.F. force was coming 

back, the sand mafia once again attacked the 

patrol party and SAF force. You were again 

requested to register an FIR regarding the said 

incident, but it was told by you that first he 

would investigate the entire incident and then 

discuss it with his senior officers, only after that 

the FIR would be lodged. You will have to wait till 

morning because I am not in the police station 

yet, I am in Bagchini now. Then the information 

about the whole incident was given to Sir. Then, 

after discussing it with the Superintendent of 

Police, Morena, the FIR of the related incident 

was lodged by sir in City Kotwali Morena and was 

recorded at the number 00 (zero).  

A video of the entire incident has also been made, 

in which the faces of the sand mafia are clearly 

visible. In which the names of the mafias are as 
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follows:- Dharmendra Sikarwar, Chhotu son of 

Bharat Sikarwar, Bharat Sikarwar, Dharma 

Sikarwar, Sarnaam Sikarwar, Maria son of 

Ramnath Sikarwar, Ramnath Singh Sikarwar, 

Sonu son of Ramveer, Ramdhan Sikarwar, 

Ramveer Singh, Bhupendra son of Narendra 

Singh, Gappu Singh son of Jogendra Singh, 

Hariom son of Lokendra, Shyamveer son of Sujit, 

Lakhan Singh son of Sujit, Kamal Singh son of 

Sujit Singh, Amar Singh, Jitu Singh, Amit son of 

Amar Singh, Jamadar Singh, Chhote Singh, 

Triloki Singh son of Bhogiram Ajab Singh son of 

Bhogiram, Pappu Singh, Bijendra Singh, 

Shyamveer son of Devi Singh, Surendra Singh 

son of Damodar Singh etc. who have been 

recognized by my team.  

Hence, it is stated that kindly ensure to lodge an 

FIR against the named accused involved in attack 

on patrol team and SAF force on 09.06.21  

Kindly Note it down and give priority to the said 

letter.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 
MORENA 
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OFFICE OF THE SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

To, 

The SHO 

PS Station Road 

Subject: Regarding rescue of the seized tractor 

trolley used in sand mining/transport on the 

pointing of Gun and attack on the forest Staff.  

In the above context, it is stated that today on 

7/7/2021, a tractor-trolley used for mining and 

transport of sand from the riverbank was 

confiscated by the Superintendent, Deori along 

with the forest staff and SAF force. The driver 

named Kalle gurjar S/o Samurti Gujjar R/o 

Rithora was arrested, then upon information on 

phone by the said driver, the other accused 

Dharmendra Gujjar, Sahiya Gujjar R/o Rithora 

Gajendra Gujjar S/o Bhabuti Gujjar R/o Rithora, 

Lallan S/o Avtar Gujjar R/o ___ and Dilip Gujjar 

S/o Avtar Gujjar, attacked the staff and the 

accused Dilip Gujjar fired 2 shots of 12 bore on 

the tractor driver of the staff named Bunty 
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Gujjar, to which Bunty barely escaped. 

Thereafter, Gajendra Gujjar fired shots of 315 

bore gun on the other Staff. Then the government 

vehicle driven by Staff member Bunty and Rajesh 

Sharma were stopped by Dilip Gujjar by pointing 

his gun to them and tried to shoot them but they 

brought Kalle in front of them and saved their 

lives. Then Gajendra fired a shot over driver 

Bunty and rescued the tractor trolley and fled 

away. Then both the gun holders kept on firing. 

Anyhow the staff members saved their lives and 

reached the PS Station Road Morena.  

Therefore, it is requested to you that kindly 

register a case against the driver of the tractor 

trolley Kalle gurjar S/o Samurti Gujjar R/o 

Rithora and the other accused Dharmendra 

Gujjar, Sahiya Gujjar R/o Rithora Gajendra 

Gujjar S/o Bhabuti Gujjar R/o Rithora, Lallan 

S/o Avtar Gujjar R/o ___ and Dilip Gujjar S/o 

Avtar Gujjar, in the case of rescuing the tractor 

trolley from the patrolling team and SAF Staff 

and attacking the forest staff and during the 

incident the accused Dilip Gujjar opened fire on 

the staff, the video of which has also been made 

which shall be made available to you. 
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Therefore, it is requested to you to ensure the 

registration of FIR against all the accused, 

SD 

SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021/ 967 

Deora dated 08/07/2021 

To, 

The SHO 

PS Station Road Morena 

Subject: In relation to the investigation related to 

the firing and attack on the patrol team by sand 

mafia on 07.07.21 and robbing the seized vehicle 

tractor trolley.  

In reference to the above subject, it is stated that, 

the photographs and videos in relation to the 

investigation related to the firing and attack on the 

patrol team by the sand mafia and robbing the 

confiscated vehicle tractor trolley on 07.07.21, have 

been sent to you for necessary action.  

attached (1) digital evidence video recording. CDs of 

photographs and videos attached with the certificate 

u/s Section 65B.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, MORENA 
(M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number / 858     Date 19/06/21 

To,  

The SHO 

Police Station Saraichola 

District Morena (M.P.)  

Subject: Information of officers/employees During 

the proceedings of seizure of the truck RJ 11 GB 

4717 loaded with sand during the patrol incident 

dated 08.06.21  

In reference to the above subject, vide your letter 

number: Morena / Saraichola / 688 dated 

12.06.2021, it is stated that on 08.06.2021, 

patrol was being conducted by the patrol team 

Deori for the prevention of illegal sand mining 

and transportation. Patrol team was checking 

vehicles by being posted on the Check Post AB 

Road. In the meantime, the patrol party saw a 

truck bearing number RJ 11 GB 4717 coming, 

which the team tried to stop, but the truck driver 

did not stop the truck and drove away, at that 

time, the said truck bearing number RJ 11 GB 
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4717 was chased by Deputy Officer/Employees 

Shri Dinesh Sharma (VR) Mo. No:-7693030572 

and Government Vehicle Driver) Shri Bacchu 

Singh Prajapati Mob. No. 9907566268 and the 

patrol staff. The truck driver also rammed the 

government vehicle of the patrol team near 

Bandha village. The entire incident was informed 

to me by the staff through mobile phone, on the 

basis of which I also started chasing the said 

vehicle with the staff. The driver, seeing the 

patrol party chasing him, left his truck at AB 

Road petrol pump and fled from the spot and left 

the truck on the spot. Which I have informed you. 

Therefore, the information related to the 

incident date 08.06.2021 and the information of 

the sub-officer and employee is being sent on 

your side.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/764 

Date 08/06/21 

To, 

The SHO 

Police Station Saraichola 

District Morena (M.P.)  

Subject- Regarding taking action against the 

mafia carrying illegal weapons in motor cycles 

and four wheelers under police station Saraichola 

area as per rules.  

In reference to the above subject, it is stated 

that for the prevention of illegal sand mining and 

transportation, continuous patrol work is being 

done by the patrol teams Deori and SAF force and 

seizures are also being done from time to time. 

Sometimes the team has been attacked by sand 

mafia at the time of confiscation, in which the 
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team has narrowly survived, the FIR for which 

has been lodged in the respective police stations.  

Therefore, as per the instructions of the 

senior officers, from 05.06.21 to 20.06.21, for the 

prevention of illegal sand mining and 

transportation, the patrol party and SAF, the 

force has been deployed at the checking post 

located on the AB road, it is being seen that 

whenever strong action is taken by the patrol 

party and SAF force on AB Road, then sand mafia 

has been roaming in many motorcycles and four 

wheelers carrying illegal weapons to attack here 

and there and to attack the patrol team, they 

Stand ready at the hotels and diesel shops 

coming under your police station area and on the 

main roads leading patrol teams.  

Therefore, it is stated that from 05.06.21 to 

20.06.21, for the cooperation of the team engaged 

in the action for the prevention of illegal sand 

mining and transportation24 hours, kindly 

ensure send the patrolling vehicle of your police 

station to AB Road for patrolling within the limits 

of your police station, so that the action can be 

taken against sand mafia riding on motor cycles 
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and four wheelers with illegal weapons as per 

rules at the places mentioned in the letter.  

Kindly Note this and give priority to the said 

letter. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/767 

Date 09/06/21 

To, 

The SHO 

Police Station Saraichola 

District Morena (M.P.)  

Subject- Regarding taking action against Sand 

filled truck No. RJ11GB4717 seized during patrol 

on 08.08.21 as per rules.  

In reference to the above subject, it is stated that 

on 08.06.21, Patrol was being done by the the 

patrol teams Deori and SAF force to prevent 

illegal sand/stone quarrying and transportation. 

The patrolling team was checking the vehicles 

while being deployed at AB Road. In the 

meantime, the patrol party saw the truck number 

RJ 11/ GB /4717 approaching, which the team 

tried to stop, but the truck driver did not stop 

the truck and fled away, which was chased by the 

staff on the government vehicle. The truck driver 

also rammed the government vehicle of the patrol 
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team near Bandha village. The entire incident 

was informed to me by the staff on my mobile 

phone, on the basis of which I also started 

chasing the said vehicle truck with the staff. The 

driver ran away while leaving the truck on the 

petrol pump on the road and left the truck on the 

spot, which was informed to you by me. Staff 

reached the spot from police station Saraichola. I 

handed over the truck related papers and the 

truck to your police station staff.  

Therefore, it is stated that Strict action be taken 

against the said truck no. RJ11 GB 4717 as per 

rules.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/ 

Date 16/05/18 

To, 

The SHO 

Police Station Nurabaad 

Subject: Regarding taking away the truck no. MP 

06 HC 2035 full of Chambal sand, by calling a 

mass attack by the villagers and driving away the 

truck.  

Reference- letter number 1056 of this office dated 

06.09.17 and letter number 1452 dated 10.11.17. 

In reference to the above subject, it is requested 

that vide the letters in reference it was requested 

to register a crime in your Police Station with 

regard to the crime committed when the 

patrolling team that went to seize the truck 

number MP 06 HC 2035 filled with Chambal sand 

was attacked by the villagers and also in relation 
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to forcibly driving away the truck. On the basis of 

the registered number MP 06 HC 2035 of the said 

fledgling truck, the Transport Officer Morena was 

requested to provide the name and address of the 

vehicle owner. A memorandum was provided by 

the Transport Officer, Morena, in which the 

vehicle owner of the said rescued truck 

registration number MP 06 HC 2035 has been 

told to be Jaswant son of Roshan resident of 

village Kaitri Post Jarah Tehsil and District 

Morena. Therefore, sir, it is requested to inform 

about the latest status of action taken in the case 

so that legal, departmental and court action can 

be taken against the unidentified  villagers who 

attacked and rescued truck number MP 06 HC 

2035. 

Enclosed- Information sheet regarding the owner 

of the vehicle.  

SD 

Game Ranger 

National Chambal Sanctuary Deori, 

Morena 
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Number / 783/16.5.18 Date/ 

 Copy to: 

1. Sent to the Forest Divisional Officer Morena

for information.

2. Sent to the Superintendent, N.C.A. Deori

Morena for information and for taking

necessary action in the above case at senior

level also.

SD 

Game Ranger 

National Chambal Sanctuary Deori, 

Morena 
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OFFICE OF GAME RANGER, NATIONAL CHAMBAL 

SANCTUARY DEORA MORENA 

No./242   Dated/15/2/18 

To  

The SHO 

Police Station Civil Line, Morena 

District Morena (M.P.)  

From: The Superintendent, NCS. Deori, Morena. 

Subject: To register FIR against unknown 

accused and take action.  

Ref: Application dated 15.02.18 submitted by 

Shri Subedar Singh Kushwaha, Deputy Forest 

Officer, Team In-charge  

In reference to the Subject above, it is 

requested that to stop illegal sand 

mining/transportation of sand in Chambal River, 

The duty of forest workers has been imposed on 

the Forest Depot Naka, AB Road and sand mafia 
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discourages the forest staff on duty almost daily 

by pelting stones, abusing them.  

That on 15.02.2018, in the shift from 12:00 

Am to 08:00 am, the forest employees were on 

duty at Forest Depot Naka AB road. At the same 

time around 03:00 A.M. Around 50 tractor 

trolleys of sand mafia filled with sand of Chambal 

River Tried to get off Forest Depot Naka AB Road. 

Subedar Singh Kushwaha, Deputy Forest Officer 

in-charge, with the help of his subordinate staff 

and armed forces, tried his best to stop the 

tractor trolleys, and 02 rounds were fired by 

unknown sand mafia, and forcibly attacked the 

forest employees on duty with stones. Tractor 

trolleys filled with sand of Chambal River were 

driven away with barbed plates of government 

iron installed on them to stop the vehicles. 

Thereafter, Mr. Subedar Singh Kushwaha, Deputy 

Forest Officer in-charge, informed the senior 

officers about the above incident by telephone 

and chased the said sand-filled tractor trolleys 

with subordinate staff and SAF force, but by then 

they had fled, in relation to which Mr. Kushwaha, 

Deputy Forest Officer in-charge had submitted an 

Application dated 15.02.18 in this office. 

Therefore, Sir, I request you to kindly take action 
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by registering an FIR against the unknown 

accused on the basis of the above incident.  

Enclosed - Photocopy of application dated 

15.02.18 by Mr. Kushwaha, Deputy Forest Officer 

in-charge 

SD 

Game Ranger 

National Chambal Sanctuary 

Deori Morena 

No./legal/ 18/2/2 Dated/15/2/18  

Copy to: SHO PS Civil lines with request to take 

action upon registering the FIR in the above 

context. 

SD 

Game Ranger 

National Chambal Sanctuary 

Deori Morena 
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OFFICE GAME RANGER, NATIONAL CHAMBAL 

SANCTUARY DEORA MORENA 

No./  Dated 

To  

The SHO 

Police Station Civil Line, Morena 

District Morena (M.P.) 

Sub: In case of complete destruction of the forest 

block due to collision by the vehicle truck 

number.  

Under the above subject, it is requested that as 

per the order of the Hon'ble Court, for the control 

of illegal transportation of sand of Chambal River 

is done and The forest barrier checking naka has 

been built near former RTO Barrier-11 on 

Dholpur Morena Highway on NH 3 road by the 

Forest Department, on which the employees of 

the Forest Department and Armed Forces are 

stationed and do duty at all times. On 08.11.17 

at about 05:30 A.M, information was received 

from the staff posted on duty that a truck no. 

RJ11-GA-8606 was passing from Forest Block 

Naka from Morena towards Dholpur. At the same 
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time, near the speed breaker on the highway, a 

signal was given by the forest staff to slow down 

the speed of the vehicle. Despite this, the vehicle 

was approaching the speed barrier by driving the 

truck at a high speed, due to which the balance 

of vehicle got lost and the vehicle collided with 

the new check post building built in the middle of 

the highway and completely destroyed it, 

destroying the walls made on the checkpoint and 

the tin shed above it. On seeing the vehicle, the 

forest checking staff present on the spot found 

that the body of the vehicle was filled with black 

ballast and the driver of the vehicle had fled from 

the spot. In this way, the forest checking naka 

and the building built in the middle of the 

highway has been completely damaged due to the 

uncontrolled movement and collision of this truck 

RJ11-GA-8606. About Rs.01 lakh has been spent 

in the construction of the outpost, which has 

been a complete loss to the government. Kindly 

take legal action against the above mentioned 

vehicle as per rules.  

SD 

Game ranger 

National Chambal Sanctuary, Deori 
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Sl. No. / 1437 Dated 08/11/21 

Copy to:  

1. Sent for information to Forest Divisional

Officer, Morena.

2. Sent for information to Superintendent,

Deori Morena.

SD 

Game ranger 

National Chambal Sanctuary, Deori 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/769 

Date 09/06/2021 

To, 

The SHO 

Police Station City Kotwali Morena (M.P.) 

Subject: Regarding taking action on the Mandi of 

stone tractor trolleys to be set up on the Kothi 

Ampura road of Shri Rustam Singh Mantri under 

City Kotwali police station.  

In reference to the above subject and 

referenced letter, it is stated that for the 

prevention of crimes related to illegal sand 

mining/ transportation and illegal stone and 

illegal wood transport, Continuous patrolling is 

being done by the patrol teams and SAF force and 

seizures are also being done from time to time. 

Sometimes the team has been attacked several 

times by sand mafia at the time of confiscation, 

in which the team has narrowly survived, whose 

FIR is lodged in the respective police stations.  
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It is often seen that a large scale Mandi is 

set up by stone mafia on Aampura Road near 

Minister's Kothi, the patrol team visits the spot 

and takes action to nab the vehicles from time to 

time, In which many vehicles have been caught 

by the team, but the tractor trolleys are driven by 

the mafia in the dense settlements and colonies 

at high speed, due to which there is full 

possibility of accidents with the general public, 

due to which sometimes There is a need for the 

patrol team to step back from taking action.  

Therefore, it is directed that since the said 

Mandi area comes under your police station, City 

Kotwali, you should ensure to take action against 

the stone mafia as per rules and from do mass 

patrol time to time with your police station staff 

for the cooperation of the patrol team Deori.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/719 

Date 05/06/2021 

To, 

The SHO  

PS Civil Line Morena 

Subject- Regarding patrolling on the 

checking naka located on the AB road and 

taking action as per rules against the mafia 

carrying illegal weapons in motorcycles and 

four wheelers.  

In reference to the above subject and 

referenced letter, it is stated that Continuous 

patrolling is being done by the patrol teams Deori 

and SAF force to prevent illegal sand mining and 

transportation and seizures are also being done 

from time to time. Sometimes the team has been 

attacked several times by sand mafia at the time 

of confiscation, in which the team has narrowly 

survived, whose FIR is lodged in your police 

station.  
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Therefore, as per the instructions of the 

seniors, from 05.06.21 to 09.06.21, For the 

prevention of illegal sand mining and 

transportation, the patrol party and SAF force 

has been deployed at the checking naka located 

on the Ab Road. It is being seen that whenever 

strong action is taken by the patrol party and 

SAF force on AB Road, then sand mafia has been 

roaming in many motorcycles and four wheelers 

carrying illegal weapons to attack here and there 

and to attack the patrol team, they Stand ready 

near Gharauna Mandir, near Solanki Petrol 

Pump, Depot On the road of residential colony in 

front of ECO Center, Deori, at hotels and diesel 

shops and under your police station. Firing was 

done on patrol team on 24.04.21, 05.05.2021, 

02.06.21 and 03.06.21, for some of which FIR 

could not be registered in your police station, as 

some of them were unknown and a live cartridge 

was also received from the sand mafia at the 

spot.  

Today on 05.06.21 an attempt was made to 

nab a tractor trolley filled with Chambal sand by 

the patrol team near Gharauna Mandir. During 

this, 20-25 motorcyclists mafia attacked the 

patrol team with illegal weapons, took away the 
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tractor and left the trolley on the spot, which was 

informed to your police station by me.  

Therefore, it is stated that from 05.06.21 to 

09.06.21 for the cooperation of the team engaged 

in the action for the prevention of illegal sand 

mining and transportation for 24 hours, kindly 

ensure to send the patrolling vehicle of your 

police station to check post at AB Road for 

patrolling, so that action can be taken against 

sand mafia riding in motorcycles and four 

wheelers at the places mentioned in the letter 

carrying illegal weapons.  

Kindly Note it down and give priority to the 

said letter. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/673 

Date 30/03/2021 

To, 

The SHO  

Police Station Kailaras 

District Morena (M.P) 

Subject- Regarding keeping the vehicle 

confiscated from village Kutravali under the 

police station Kailaras area on 28.05.21 in 

custody till the tractor trolley is investigated.  

Reference- Your letter number 700 dated 

30.05.21 and in compliance of the oral 

instructions of the Forest Divisional Officer 

Morena dated 30.05.21.  

Under the above subject, your letter number 700 

dated 30.05.21 in reference was perused, in 

which it was found that on date 28.05.21 the 

applicant Raghuraj son of Pyare Lal Jatav 

resident of Kutravali police station had submitted 
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a typed application against the non-applicant 

Ramlakhan Sharma resident of Kutravali to the 

effect that due to the tractor of the non-applicant 

Ramlakhan Sharma parked  in front of the house 

of the Sarpanch Ramlakhan Sharma himself, 

when Monu Jatav son of Raghuraj Jatav, aged 18 

years, resident of Kutravali, who had borrowed 

the trolley of one person from the village named 

Mahesh Sharma son of Kashiram Sharma 

resident of Kutravali from his tractor and when 

the tractor collided with his tractor while taking 

out the trolley. Ramlakhan Sharma resident of 

Kutravali got angry on Monu Jatav due to 

breaking of the boundary wall of his toilet Then 

the family members of of Ramlakhan Sharma, 

filled sand in the trolley with the intention of 

getting the tractor confiscated.  

Therefore, it is stated that the said tractor 

trolley which has been confiscated by you from 

village Kutravali, in which it is very important to 

know that from where the sand filled in the 

trolley came from and where it was stored. Since, 

on the date of incident the trolley was full of 

Chambal sand, in which about 2.5 Sq meter 

Chambal sand. The following points are yet to be 

investigated. Therefore, it is written that till the 
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above points are not investigated in the case, you 

should keep the seized vehicle tractor trolley in 

your custody for safety.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

On reaching the police station premises, there 

was a discussion on the phone with the station 

in-charge, he said that the matter has been 

resolved, which has been discussed with the 

superintendent madam and refused to take the 

letter.  

SD 

01/06/2024 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/673 

Date 30/03/2021 

To, 

The SHO  

Police Station Kailaras 

District Morena (M.P) 

Subject- Regarding keeping the vehicle 

confiscated from village Kutravali under the 

police station Kailaras area on 28.05.21 in 

custody till the tractor trolley is investigated.  

Reference- Your letter number 700 dated 

30.05.21 and in compliance of the oral 

instructions of the Forest Divisional Officer 

Morena dated 30.05.21.  

Under the above subject, your letter number 700 

dated 30.05.21 in reference was perused, in 

which it was found that on date 28.05.21 the 

applicant Raghuraj son of Pyare Lal Jatav 

resident of Kutravali police station had submitted 
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a typed application against the non-applicant 

Ramlakhan Sharma resident of Kutravali to the 

effect that due to the tractor of the non-applicant 

Ramlakhan Sharma parked  in front of the house 

of the Sarpanch Ramlakhan Sharma himself, 

when Monu Jatav son of Raghuraj Jatav, aged 18 

years, resident of Kutravali, who had borrowed 

the trolley of one person from the village named 

Mahesh Sharma son of Kashiram Sharma 

resident of Kutravali from his tractor and when 

the tractor collided with his tractor while taking 

out the trolley. Ramlakhan Sharma resident of 

Kutravali got angry on Monu Jatav due to 

breaking of the boundary wall of his toilet Then 

the family members of of Ramlakhan Sharma, 

filled sand in the trolley with the intention of 

getting the tractor confiscated.  

Therefore, it is stated that the said tractor 

trolley which has been confiscated by you from 

village Kutravali, in which it is very important to 

know that from where the sand filled in the 

trolley came from and where it was stored. Since, 

on the date of incident the trolley was full of 

Chambal sand, in which about 2.5 Sq meter 

Chambal sand. The following points are yet to be 

investigated. Therefore, it is written that till the 
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above points are not investigated in the case, you 

should keep the seized vehicle tractor trolley in 

your custody for safety.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

E/Suraksha/New General Letter-   
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

serial number /protection/2021/765 

Date 08/06/2021 

To, 

The SHO  

Police Station  Civil Line Morena 

Subject- Regarding patrolling at police check post 

at AB Road and taking action against the mafia 

carrying illegal weapons in motorcycles and four 

wheelers as per rules.  

In reference to the above subject, it is stated 

that for the prevention of illegal sand mining and 

transportation, continuous patrol work is being 

done by the patrol teams Deori and SAF force and 

seizures are also being done from time to time. 

Sometimes the team has been attacked by sand 

mafia at the time of confiscation, in which the 

team has narrowly survived, the FIR for which 

has been lodged in the respective police stations.  
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Therefore, as per the instructions of the 

senior officers, from 10.06.21 to 20.06.21, for the 

prevention of illegal sand mining and 

transportation, the patrol party and SAF, the 

force has been deployed at the checking post 

located on the AB road, it is being seen that 

whenever strong action is taken by the patrol 

party and SAF force on AB Road, then sand mafia 

has been roaming in many motorcycles and four 

wheelers carrying illegal weapons to attack here 

and there and to attack the patrol team, they 

Stand ready at the hotels and diesel shops 

coming under your police station area and on the 

main roads leading patrol teams.  

Therefore, it is stated that from 10.06.21 to 

20.06.21, for the cooperation of the team engaged 

in the action for the prevention of illegal sand 

mining and transportation 24 hours, kindly 

ensure send the patrolling vehicle of your police 

station to AB Road for patrolling within the limits 

of your police station, so that the action can be 

taken against sand mafia riding on motor cycles 

and four wheelers with illegal weapons as per 

rules at the places mentioned in the letter.  
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Kindly Note this and give priority to the said 

letter. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/764 

Date 08/06/21 

To, 

The SHO 

Police Station Saraichola 

District Morena (M.P.)  

Subject- Regarding taking action against the 

mafia carrying illegal weapons in motorcycles and 

four wheelers under police station Saraichola 

area as per rules.  

In reference to the above subject, it is stated 

that for the prevention of illegal sand mining and 

transportation, continuous patrol work is being 

done by the patrol teams Deori and SAF force and 

seizures are also being done from time to time. 

Sometimes the team has been attacked by sand 

176A



mafia at the time of confiscation, in which the 

team has narrowly survived, the FIR for which 

has been lodged in the respective police stations.  

Therefore, as per the instructions of the 

senior officers, from 05.06.21 to 20.06.21, for the 

prevention of illegal sand mining and 

transportation, the patrol party and SAF, the 

force has been deployed at the checking post 

located on the AB road, it is being seen that 

whenever strong action is taken by the patrol 

party and SAF force on AB Road, then sand mafia 

has been roaming in many motorcycles and four 

wheelers carrying illegal weapons to attack here 

and there and to attack the patrol team, they 

Stand ready at the hotels and diesel shops 

coming under your police station area and on the 

main roads leading patrol teams.  

Therefore, it is stated that from 05.06.21 to 

20.06.21, for the cooperation of the team engaged 

in the action for the prevention of illegal sand 

mining and transportation24 hours, kindly 

ensure send the patrolling vehicle of your police 

station to AB Road for patrolling within the limits 

of your police station, so that the action can be 

taken against sand mafia riding on motor cycles 
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and four wheelers with illegal weapons as per 

rules at the places mentioned in the letter.  

Kindly Note this and give priority to the said 

letter. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE POLICE STATION CIVIL LINE MORENA 

DISTRICT MORENA (M.P.) 

No. / S.L. / 654 /2021 Dated 11/06/21 

To  

The SDOF 

Superintendent Deori Gharial Sanctuary 

Morena (M.P.)  

Subject: For seeking information for action 

regarding Sonalika Tractor MP 06AB 9514 kept at 

Police Station on night on 10.06.2021 

Sir, 

It is requested that on 10/06/2021, you 

have seized one Sonalika Tractor MP 06AB 9514 

from RTO check post Morena and kept it at the 

Police Station Morena. Regarding which no 

correspondence has been made from your side till 

now for action. Therefore, you are requested to 

kindly order or correspond for any legal action 

against the said Sonalika tractor kept at the 

police station.  

SHO 

police station Civil Line Morena 
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Sl no. 783    dated: 11/06/2021 

Note:  

No case can be registered against Sonalika 

Tractor MP 06AB 9514 due to being connected to 

the National Chambal Sanctuary.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/825 

Date 17/06/21 

To, 

The SHO 

Police Station Vanmour 

Subject- With respect to vehicle Truck no. MP.06 

HC 8876 Confiscated on 17.06.21. 

Under the above subject, it is stated that for 

the prevention of illegal sand mining and 

transportation and illegal stone quarrying, 

Continuous patrolling is being done by the patrol 

teams and SAF force and the force supplied by 

the Superintendent of Police, Morena. In the 

meantime, the information on 17.06.21 at 09:3 

a.m. was received to the undersigned that truck

no. MP 06 HC6876 is carrying the illegally mined

stone, whose location was also received, then the

undersigned informed the  SDOP Vanmour at
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approx 09:45 A.M. On my said information. SDOP 

Vanmour sent the staff of Police Station 

Vanmour, which reached on the spot at about 

10:00 A.M. Along with this, the other staff was 

also present on the spot. Thereafter at around 

10:15 A.M, the undersigned himself along with 

his team reached the spot and seized the truck 

number MP 06 HC 6876 while transporting illegal 

stone and kept it in the custody of police station 

Vanmaur for security. 

After that, the vehicle owner, the driver and 

other person, sent the royalty etc. documents 

related to stone boulders in the said truck after 

proceedings through other persons, in which the 

royalty generated time was marked as 10:53 A.M. 

and royalty delivery time was marked as 10:55 

A.M., which is completely forged. There is also a

difference in Royalty in Sq m of stone boulder.

The confiscated vehicle has been used for

committing forest crime and the connivance and

involvement of the vehicle owner in the crime has

been proved. Therefore, it is stated to ensure to

take action as per rules against the person

issuing fake royalty in the name of the said

confiscated vehicle truck number MP06HC6876

8876.
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Attached: Photocopy of royalty. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/829 

Date 18/06/21 

To, 

The SHO 

Police Station  

Station Road Morena 

Subject: Regarding taking action on the illegal 

sand market being set up by the mafia in 

Ganjrampur village under the police station area. 

Under the above subject, it is state that to 

prevent illegal sand mining and transportation 

from Chambal River, Continuous patrolling is being 

done by the patrol teams and SAF force and the 

force supplied by Superintendent of Police Morena 

and seizure is also being carried out from time to 
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time. It has been seen that illegal sand mining and 

transporting sand mafia, Instead of taking their 

sand filled vehicles from the AB road highway, are 

being taken out from the village roads, which come 

to Ganjrampur area and Amwah Vivaas in Morena 

city. During patrolling, when Patrols and S.A.F go 

to Ganjrampur area, many sand filled vehicles are 

found in this area, which have been confiscated by 

several teams. I have been informed many times on 

my mobile phone by the villagers of the said village 

to prevent illegal sand mining transport from 

Chambal River, because sand filled tractor trolleys 

are run by the mafia at a very high speed, causing 

accidents etc. to the villagers. There is a fear of 

being killed and the villagers also told that all the 

roads in the village have been damaged by them. 

Villagers have also complained that illegal sand 

market is being set up by sand mafia in 

Ganjrampur village area on a large scale. 

Therefore, it is directed that since the illegal 

sand market being planned by the mafia in village 

Gajrampur comes under your police station area, 

kindly ensure to take action as per rules for the 

prevention of illegal sand mining and 

transportation, and for the seizure of vehicles and 

sand mafia, do mass patrol with your police station 
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staff in co-operation with the patrol team Deori 

from time-to-time.  

Please give priority to the above letter. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/828 

Date 18/06/21 

To, 

The SHO 

Police Station 

City Kotwali Morena (M.P.) 

Subject- Regarding taking action upon the Mandi 

of stone tractor trolleys set up on the Kothi 

Ampura road of Shri Rustam Singh Mantri under 

City Kotwali police station.  

Reference- Letter No. / Protection / 21 / 769 
Deori dated 09.06.21 of this office  

Kindly peruse the letter in reference. In the 

context of the subject and referenced letter, it is 

stated that continuous patrolling work is being 

done to prevent illegal sand/stone quarrying and 

transportation by me the patrol teams Deori and 

SAF force and the force supplied by the SP, 

Morena, and confiscation is also being done from 

time to time.  
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It is often seen that a large-scale Mandi is 

set up by illegal stone mafia on Ampura Road 

near Mantri ji Kothi, and action is taken by the 

patrol team to nab the vehicles from time to time, 

in which many Vehicles have also been caught by 

the team. But the tractor trolleys are driven by 

the mafia in the dense settlements and colonies 

at high speed, due to which there is full 

possibility of accidents with the public, due to 

which sometimes the patrol team has to back out 

from taking action.  

Hence, it is directed that the said Mandi area 

comes under your police station, City Kotwali, 

therefore, you should ensure to take action 

against illegal stone mafia as per rules and do 

mass patrol with your police station staff from 

time to time with the cooperation of patrol team 

Deori.  

Please give priority to this letter. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/828 

Date 18/06/21 

To, 

The SHO 

Police Station Saraichola 

District Morena (M.P.)  

Subject: Information of officers/employees 

present during the proceedings of the truck 

loaded with sand seized bearing no. RJ 11 GB. 

4717 during the patrol of incident dated 08.06.21 

Under the above subject, vide your letter 

number / Morena / Saraichola / 688 dated 12. 

06.2021, it is stated that on 08.06.2021, patrol 

was being done by the patrol team Deori for the 

prevention of illegal sand mining and 

transportation. Patrol team was checking vehicles 

by being posted on the Check Post at AB road. In 

the meantime, the patrol party saw a truck 

number RJ 11 GB 4717 coming, which the team 
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tried to stop, but the truck driver did not stop 

the truck and drove away fast, at that time the 

truck RJ 11 GB 4717 was chased by Patrol Sub-

Officer/Employees Mr. Dinesh Sharma (Sr.) Mr. 

No.-7693030572 with Government (Driver) Shri 

Bacchu Singh Prajapati Mob- 9907566268 and 

patrol team. The truck driver also rammed the 

government vehicle of the patrol team near 

Bandha village. The information of the entire 

incident was given by the staff on my mobile 

phone, on the basis of which I also started 

chasing the said vehicle truck along with the 

staff. The driver, seeing the patrol party chasing 

him, drove his truck to petrol pump A.B. Road 

and ran away from the spot leaving the truck at 

the petrol pump and left the truck on the spot. 

Which I have informed you.  

Therefore, the Information related to incident 

dated 08.06.2021 and information of the Deputy 

Officer and Employee being sent to your side.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/864 

Date 22/06/21 

To, 

The SHO 

Police Station 

City Kotwali Morena (M.P.) 

Subject- Regarding attack by sand mafia on date 

22.06.21.  

Under the subject, it is stated that on 

22.06.21, I myself had gone to Morena Court for 

government work in my official vehicle Bolero 

number MP02/AV/5638. When I was going back 

to eco Center Deori from Morena Court after 

doing my Govt. Work, a tractor trolley filled with 

illegal sand of Chambal river was going in front of 

the court on Bali Road in front of the residence of 

the Municipal Corporation Commissioner, behind 

which my government vehicle Bolero 
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MP02/AV/5638 was going, due to which the 

tractor driver raised the pressure of his vehicle 

and spread the sand filled in it on the road and 

took the empty tractor trolley to KS mill. My 

government vehicle Bolero was behind the tractor 

trolley. The tractor driver went ahead and 

stopped the tractor and tried to attack me and 

my government vehicle Bolero with shovel and 

other 03 people sitting in it attacked with stick 

and also tried to hit my government vehicle 

Bolero MP02/AV/5638 with his tractor trolley.  

Therefore, it is stated that to investigate the 

said incident, kindly ensure to get the footage of 

CCTV installed at VTI Road and the residence of 

Corporation Commissioner and to take strict and 

legal action against the concerned tractor trolley 

driver and other 03 people sitting in it, so that 

the sand mafia does not get motivated further.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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STATEMENT 

PS Kotwali. District - Morena 

Smt. Shraddha Pandre D/o Late. Shri Gyan Singh 

Pandre Age- 34 years Deputy Conservator of 

Forest / Superintendent National Chambal 

Sanctuary, Deori, Morena (MP), Mob: 

9424741241.  

Stated on being asked that I am currently 

working as Superintendent, National Chambal 

Sanctuary, Deori, Morena (MP). On 22-06-2021, I 

had went with my official vehicle Bolero MP 02 

AV 5638, along with subordinate Staff Forest 

Guard Pramod and Ankit Jain and Driver Murari 

(Private) to file appeal in Forest case 9877/06 

dated 3/6/2021 against the delivery of 

confiscated motor cycle in Hon'ble District Court 

Morena whose appeal is 68/21.  When I was 

going back to eco Center Deori from Morena 

Court after doing my Govt. Work, a tractor trolley 

filled with illegal sand of Chambal River was 

going in front of the court on Bali Road in front 

of the residence of the Municipal Corporation 

Commissioner, in which there were 3 people 

along with the driver, behind which my 

government vehicle was going. Upon seeing my 
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vehicle, the tractor driver raised the pressure of 

his vehicle and spread the sand filled in it on the 

road started to run towards Deori after crossing 

the bridge on NH3. The bridge ends while going 

towards Deori, where he parked the tractor, then 

the person standing the trolley, whose name upon 

being taken from the private sources, was found 

to be Puran Singh Gujjar and Kuruwa Gujar with 

his other companions signaled with hand and 

shouted “come, Come” and reversed the trolley 

with an intent to hit and Kuruwa Gujar and one 

of his companion standing in the trolley tried to 

attack me and my government vehicle with shovel 

and when we were about to drive our vehicle 

towards Deori by passing the tractor, the tractor 

driver tried to hit my car. The two other people 

on the tractor are residents of Barwasin, whose 

information we got from secret sources. During 

the incident The information was given to TI civil 

line by mobile by me and sent a letter was sent to 

the civil line police station in the evening, but 

when he asked to go to the Kotwali police station, 

as it was evening, the on the next day, a letter 

was sent to PS Kotwali to register a case against 

unknown people in the said police station and 

then to enter names upon getting the 
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information. I have received security guards by 

the order of the Superintendent of Police. But 

that day I had not gone to take action, so I went 

to court without informing the guards.  

SD/26/6/2021 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE SUPERINTENDENT NATIONAL 

CHAMBAL SANCTUARY, DEORI 

MOST URGENT 

serial number /protection/2021/ 

Deori Date 

To, 

The SHO 

Police Station 

City Kotwali Morena (M.P.) 

Subject- Regarding attack by sand mafia on date 

22.06.21.  

Under the subject, it is stated that on 

22.06.21, I myself had gone to Morena Court for 

government work in my official vehicle Bolero 

number MP02/AV/5638. When I was going back 

to eco Center Deori from Morena Court after 

doing my Govt. Work, a tractor trolley filled with 

illegal sand of Chambal river was going in front of 

the court on Bali Road in front of the residence of 
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the Municipal Corporation Commissioner, behind 

which my government vehicle Bolero 

MP02/AV/5638 was going, due to which the 

tractor driver raised the pressure of his vehicle 

and spread the sand filled in it on the road and 

took the empty tractor trolley to KS mill. My 

government vehicle Bolero was behind the tractor 

trolley. The tractor driver went ahead and 

stopped the tractor and tried to attack me and 

my government vehicle Bolero with shovel and 

other 03 people sitting in it attacked with stick 

and also tried to hit my government vehicle 

Bolero MP02/AV/5638 with his tractor trolley.  

Therefore, in the said incident, out of 03 

persons riding in tractor trolley, 01 person, who 

attacked the government vehicle with shovel and 

stick, that person is a resident of village Kamera, 

whose name is Karua son of Puran Singh Gurjar, 

other 02 persons resident of village Barwasin, 

whose names are not yet known. Information will 

be given when the name is known or the name of 

other 02 persons will be known only after the 

arrest of Puran Singh R/o Kamera.  

Hence, it is stated that to file an FIR against 

Karua son of Puran Singh Gurjar R/o Kamera 
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and inform this office about the action taken. If 

today, strict action is not taken and FIR against 

the sand mafia is not registered action, then day 

by day the sand mafia will be motivated.  

Kindly give priority to this letter 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (MP) 
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OFFICE OF THE AUTHORIZED OFFICER AND 

SUPERINTENDENT, NATIONAL CHAMBAL 

SANCTUARY DEORI, MORENA (M.P.) 

No./ Protection / 20/1254 

Deori Dated 09/11/2021 

To, 

SHO  

Police Station Sadar Dholpur (Rajasthan) 

Subject- For handing over confiscated vehicle 14 

wheeler truck brown color number 

RJ11/GB/3358 in Forest crime case number 

9875/20, dated 30.12.19, to the vehicle owner 

Mr. Sonu Ganechia son of Mr. Dauji Sharma 

resident of village Samor Tehsil Rajkheda 

Dholpur district Dholpur (Rajasthan) 

In reference to the above subject, it is stated that 

on 30.12.19, Vehicle Truck 14 Wheeled Brown 

Color bearing No. RJ11/GB/3358 Engine No. 

ISBE591804081D63687667 Chassis No. 

MAT541039JID13193 was confiscated and kept in 
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your custody for safety. During the proceedings, 

the said confiscated vehicle truck 14-wheel brown 

color number RJ11/GB/3358 has been released 

by the Forest Department, National Chambal 

Sanctuary, Deori (MP).  

Therefore, kindly release the said vehicle 

truck 14-wheel color number RJ11/GB/3358 

from forest crime and hand it over to the owner of 

the vehicle, Mr. Sonu Ganechia, son of Mr. Dauji 

Sharma, resident of village Samor tehsil, 

Rajkheda, Dholpur district, Dholpur (Rajasthan)  

SD 

AUTHORIZED OFFICER AND SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number/Protection/20/1255 

Deori Dated 03/11/27 

Copy to: 

1. The Forest Divisional Officer, Forest Division

Morena for information.
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2. Send to the Game Ranger, Game Range NCS.

Deori, with direction that the said vehicle

truck 14 wheeler brown color number

RJ11/GB/3358 from police station Sadar

Dholpur (Rajasthan) and handover  the same

to the vehicle owner Mr. Sonu Ganechia son

of Mr. Dauji Sharma resident of village

Samor Tehsil Rajkheda Dholpur District

Dholpur (Rajasthan) and inform this office

immediately.

3. The owner of the vehicle, Mr. Sonu Ganechia,

son of Mr. Dauji Sharma, resident of village

Samor, Tehsil, Rajkheda, Dholpur, district

Dholpur (Rajasthan) for information. You

may get your said vehicle truck 14-wheel

brown color number RJ11/GB/3358 from

Police Station Sadar Dholpur (Rajasthan).

SD 

AUTHORIZED OFFICER AND SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF THE AUTHORIZED OFFICER AND 

SUPERINTENDENT, NATIONAL CHAMBAL 

SANCTUARY DEORI, MORENA (M.P.) 

No./ Protection / 20/ 

Deori Dated 

To, 

SHO  

Police Station Sadar Dholpur (Rajasthan) 

Subject- For handing over confiscated vehicle 14 

wheeler truck brown color number 

RJ11/GB/3358 in Forest crime case number 

9875/20, dated 30.12.19, to the vehicle owner 

Mr. Sonu Ganechia son of Mr. Dauji Sharma 

resident of village Samor Tehsil Rajkheda 

Dholpur district Dholpur (Rajasthan) 

In reference to the above subject, it is stated that 

on 30.12.19, Vehicle Truck 14 Wheeled Brown 

Color bearing No. RJ11/GB/3358 Engine No. 

ISBE591804081D63687667 Chassis No. 

MAT541039JID13193 was confiscated and kept in 
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your custody for safety. During the proceedings, 

the said confiscated vehicle truck 14-wheel brown 

color number RJ11/GB/3358 has been released 

by the Forest Department, National Chambal 

Sanctuary, Deori (MP).  

Therefore, kindly release the said vehicle 

truck 14 wheel color number RJ11/GB/3358 

from forest crime and hand it over to the owner of 

the vehicle, Mr. Sonu Ganechia, son of Mr. Dauji 

Sharma, resident of village Samor tehsil, 

Rajkheda, Dholpur district, Dholpur (Rajasthan)  

SD 

AUTHORIZED OFFICER AND SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 

Number/Protection/20/1255 

Deori Dated 03/11/27 

Copy to: 

1. The Forest Divisional Officer, Forest Division

Morena for information.
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2. Send to the Game Ranger, Game Range NCS.

Deori, with direction that the said vehicle

truck 14 wheeler brown color number

RJ11/GB/3358 from police station Sadar

Dholpur (Rajasthan) and handover  the same

to the vehicle owner Mr. Sonu Ganechia son

of Mr. Dauji Sharma resident of village

Samor Tehsil Rajkheda Dholpur District

Dholpur (Rajasthan) and inform this office

immediately.

3. The owner of the vehicle, Mr. Sonu Ganechia,

son of Mr. Dauji Sharma, resident of village

Samor, Tehsil, Rajkheda, Dholpur, district

Dholpur (Rajasthan) for information. You

may get your said vehicle truck 14-wheel

brown color number RJ11/GB/3358 from

Police Station Sadar Dholpur (Rajasthan).

SD 

AUTHORIZED OFFICER AND SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY DEORI, 

MORENA (M.P.) 
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OFFICE OF GAME RANGER, NATIONAL CHAMBAL 

SANCTUARY DEORA MORENA 

No./ Dated/ 

To 

The SHO 

Police Station City Kotwali 

Dholpur (Rajasthan)  

Subject: In relation to the confiscated vehicle 

truck number UP81/CT/0460 in forest crime case 

number 9876/01 dated 18.08.2018.  

Reference: Letter No. / Conservation / 21 / 9552 

Morena dated 22.10.2021 of Forest Divisional 

Officer, Morena. 

In the above subject it is requested that the 

vehicle truck number UPSI/CT/0460 seized in 

forest crime case number 9876/01 dated 

18.08.2018 is registered in the name of vehicle 

owner Shri Vasudev Singh Bhaghel son of Shri 

Idal Singh Bhaghel resident of Talepur district 

Aligarh, which was kept in your police station on 
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18.08.2018 for security. Vide the referenced 

letter, orders have been received from the Forest 

Department to release the vehicle from forest 

crime. Kindly release the said vehicle truck to the 

vehicle owner Vasudev Singh Bhaghel son of Shri 

Idal Singh Bhaghel, resident of Talepur district, 

Aligarh. His signature is attested as follows.  

Attached :- Photocopy of security letter 

SD 

Game ranger 

National Chambal Sanctuary, Deori 

Sl. no. Dated 28/10/21 

Copy to:- 

1. The DFO Morena for information.

2. The Superintendent Deori for information.

3. To Shri Balvir Singh Parmar Forest Guard,

stating that you must submit the
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acknowledgment copy to this office by 

handing over the concerned vehicle truck 

number UP81/CT/0460 to the police station 

Kotwali Dholpur.  

4. Shri Vasudev Singh Bhaghel son of Idal

Singh Bhaghel resident of Talepur district

Aligarh, stated that you may receive the said

truck from police station and Provide the

acknowledgment copy of said receiving to the

concerned.

SD 

Game Ranger 

National Chambal Sanctuary, Deori 
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OFFICE OF POLICE STATION SARAICHOLA 

DISTRICT MORENA (M.P.) 

Sr. No. / Police Station Saraichola / 1076/2021 

Dated 09/09/21 

To, 

The Superintendent,  

National Chambal Sanctuary Deori, 

Forest Department Morena (M.P.), 

Subject: Regarding providing the related 

documents of sand related cases registered on 

the police station on 08/09/21.  

Sir, 

It is requested that in the joint action of 

Revenue Department and Forest Department, Mineral 

Department, Police Department and National 

Chambal Sanctuary Deori Proceedings of Destruction 

have been carried out on 07/09/21, for illegal sand 

excavation and dumped from the restricted area of 

Chambal River in village Jaitpur Chambal. On 

which, on the report of the complainant Forest 

Guard Dilip Prabhakar Gharial Kendra Deori 

Morena, the crime number 228/21 to 235/21 under 
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Section 379, 414 of IPC and Section 18(1) of the 

Madhya Pradesh Mineral (Prevention of Illegal 

Mining, Transport and Storage) Act, 2006  was 

registered on 08/09/21 in police station Saraichona 

and taken into investigation. In the investigation of 

the above cases, there is a need for the crime 

registered by the Forest Department, spot 

Panchnama and other necessary documents.  

Therefore, sir, It is requested to provide all the 

documents related to above cases. 

SD 

SHO 

Police Station Saraichola 

District Morena (M.P.) 

No. 1121,   Date /10/09/21 

Originally – forwarding to the Game Ranger, RCS it 

is stated to ensure sending the information sought 

by Police Station Saraichola District Morena 

SD 

SUPERINTENDENT, 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 1056 

Deori Dated 15/07/21 

To, 

The SHO 

Police Station City Kotwali Morena 

Subject- Regarding providing the information in 

relation to the illegal Chambal sand dump found 

on the spot of the construction of Mahila Thana 

building in Morena city on 09.07.21 along with 

certificate under Section 65B.  

In the above subject, it is stated that The 

Photographs and videos regarding the 

investigation of illegal Chambal sand dump found 

on the spot of the construction of Mahila Thana 

building in Morena city on 09.07.21 are sent for 

necessary action on your behalf.  

Attached - (1). CD 03 nos. of photographs and 

videos attached with the certificate under Section 
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65B certificate in relation to digital evidence 

video recording.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE GAME RANGER, NATIONAL 

CHAMBAL SANCTUARY DEORI MORENA 

number / Date / 

To, 

The SHO 

Police Station Deogarh 

Subject: Regarding registration of FIR against 

unknown accused of illegally dumped Chambal 

sand.  

It is requested that, sand from the restricted 

area, National Chambal Sanctuary, Chambal 

River was illegally transported and collected by 

unknown people near the villages under the 

village Vindwa Deogarh. According to the Patwari 

record, in survey 156 of village Vindwa Chambal 

measuring 0.21 hectares of designated 

government land, about 100 trolley Chambal 

sand / 200 sq m of sand was illegally dumped. 

On the basis of the said information, the said 

dump sand in joint action of Forest Revenue 

Police Force and Mineral Department, the 

Decontamination of sand was done by putting it 
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in deep pits with JCB machines and mixing it in 

the soil.  

Therefore, Sir, It is request to register FIR 

against unknown persons and find out the 

accused and take legal action against them.  

SD 

Game ranger 

National Chambal Sanctuary, Deori 

serial number / 967  

Date / 06/9/21 

copy: 

1. To the Divisional Officer Morena for

information.

2. To the Superintendent, Deori for information.

SD 

Game ranger 

National Chambal Sanctuary, Deori 
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OFFICE OF THE GAME RANGER, NATIONAL 

CHAMBAL SANCTUARY DEORI MORENA 

number / Date / 

To, 

The SHO 

Police Station Deogarh 

Subject: Regarding registration of FIR against 

unknown accused of illegally dumped Chambal 

sand.  

In the above subject, it is requested that under 

the village Gudha Chambal police station 

Deogarh, unidentified people collected sand from 

the restricted areas of National Chambal 

Sanctuary, Chambal River and illegally 

transported and collected it near the village. 

According to the Patwari record, in the survey no. 

580 of village Gudha Chambal measuring 5.174 

hectare designated as village population 

government land, about 650 trolleys of Chambal 

sand / 1300 sq m of sand was illegally dumped.  

On the basis of the said information, the 

said dump sand in joint action of Forest Revenue 
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Police Force and Mineral Department, the 

Decontamination of sand was done by putting it 

in deep pits with JCB machines and mixing it in 

the soil.  

Therefore, Sir, It is request to register FIR 

against unknown persons and find out the 

accused and take legal action against them.  

SD 

Game ranger 

National Chambal Sanctuary, Deori 

serial number / 965  

Date  06/9/21 

copy: 

1. To the Forest Divisional Officer, Gurena for

information.

2. To the superintendent Deori for information.

SD 

Game ranger 

National Chambal Sanctuary, Deori 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 913 

Deori Dated 30/06/21 

To, 

The SHO 

Police Station Jaura 

Subject- Regarding the investigation of dump 

sand for construction of Gaushala in village 

Agarota Mauje.  

Reference- Your letter no. 781 / 2021 dated 

25.05.21 

Under  the above subject, it is stated that in 

connection with the investigation of dump sand 

for the construction of the Gaushala under 

construction in village Agarota Mauj, the 

photographs, videos, CDs as sought by you and 

other documents and records etc. have been 

prepared and sent for necessary action on your 

behalf.  

Attached – 
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(1) CDs of photographs and videos along with

certificate under Section 65B for Digital

Video Recording.

(2) The true copy of records and documents

related to the case, page number 01 to 15.

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 913 

Deori Dated 30/06/21 

To, 

Municipal Superintendent of Police 

Morena (M.P.)  

Subject- Regarding taking action and providing 

cooperation on illegal dump sand quantity of 

about 1000 trolley of Chambal River kept near 

Sayyid canal on AB Road National Highway.  

Under the above subject, it is requested that 

Illegal sand of Chambal River being kept for 

construction works near Sayyid Canal on AB 

Road National Highway has been dumped, the 

quantity of which is about 1000 trolley. Illegal 

sand of Chambal is being used on a large scale in 

the construction works. Tractor trolleys are being 

filled by the mafia from the said dump sand and 

sold for government works and other under 

construction works in Morena city. Due to 

increased use of Chambal sand by the mafia, it is 
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very important to take action at the above site in 

time.  

Therefore, it is requested to kindly cooperate 

to take action at the said place on 11.07.21. 

Hence, the report is cordially sent for necessary 

action.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 997 

Deori Dated 10/07/21 

To, 

The Superintendent of Police, 

District Morena (M.P.)  

Subject: Regarding action regarding firing and 

attack on patrol team by sand mafia on 07.07.21 

and robbing the seized vehicle tractor trolley.  

Sir, 

It is kindly requested that in relation to the 

firing and attack on the patrol team by Sand 

Nafia on 07.07.21 and robbing the confiscated 

vehicle tractor trolley, it has been learned from 

the informer system that the said confiscated 

tractor trolley Swaraj 735 FE blue color, which 

was looted by firing and attacking the patrol 

party by the sand mafia, is kept in the house of 

Birwal Gurjar son of Ajmer Singh Gurjar in 

Chachul village under Nirar area of Tehsil Jaura 
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police station as on date and The accused 

Gajendra Gurjar involved in this incident is also 

present in this house. It is known that the 315-

bore gun used by sand mafia on 07.0721 belongs 

to Lokendra Gurjar, resident of Khabauli, who at 

present is today hiding in a house in Siddha 

Nagar, in front of 12 feet Hanuman ji, third 

street, Galla Mandi side, with whom accused 

Dharmendra Gurjar, of the incident, is also 

present.  

Therefore, it is requested to Please take 

immediate action against the blue colored stolen 

tractor trolley Swaraj 735 FE and gun owner 

Lokendra Gurjar resident of Khabauli.  

SD/10/07/21 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 

199B



200

200



201

201



OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 992 

Deori Dated 10/07/21 

To, 

The Superintendent of Police, 

District Morena (M.P.)  

Subject: Regarding action regarding firing and 

attack on patrol team by sand mafia on 07.07.21 

and robbing the seized vehicle tractor trolley.  

Sir, 

It is kindly requested that in relation to the 

firing and attack on the patrol team by Sand 

Nafia on 07.07.21 and robbing the confiscated 

vehicle tractor trolley, it has been learned from 

the informer system that the said confiscated 

tractor trolley Swaraj 735 FE blue color, which 

was looted by firing and attacking the patrol 

party by the sand mafia, is kept in the house of 

Birwal Gurjar son of Ajmer Singh Gurjar in 

Chachul village under Nirar area of Tehsil Jaura 
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police station as on date and The accused 

Gajendra Gurjar involved in this incident is also 

present in this house. It is known that the 315-

bore gun used by sand mafia on 07.0721 belongs 

to Lokendra Gurjar, resident of Khabauli, who at 

present is today hiding in a house in Siddha 

Nagar, in front of 12 feet Hanuman ji, third 

street, Galla Mandi side, with whom accused 

Dharmendra Gurjar, of the incident, is also 

present.  

Therefore, it is requested to Please take 

immediate action against the blue colored stolen 

tractor trolley Swaraj 735 FE and gun owner 

Lokendra Gurjar resident of Khabauli.  

SD/10/07/21 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 954 

Deori Dated 07/07/21 

To, 

The SHO,  

PS Civil Line Morena 

Subject- Regarding firing at Eco Center Deori 

Man-gate during patrol on 06.07.21.  

Under the above subject, it is stated that for 

the prevention of crimes related to illegal sand 

mining / transportation and illegal stone 

transportation, Continuous patrolling is being 

done by the patrol teams and SAF force and 

seizures are also being done from time to time. 

Similarly, on 06.07.21 Patrol was being done in 

the Mudiakheda, Ganjrampur, Ambah Bypass, 

and A.B Road area. After the patrolling, all the 

staff and government vehicles arrived at the Eco 

Center Deori Main Gate and the undersigned 
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himself got down from his vehicle and started 

going towards his office. Then suddenly 09-10 

sand mafia came riding on 04-05 motorcycles and 

opened fire at Eco Center Deori Main Gate. The 

staff of the patrol team was standing on the spot 

at the main gate, which narrowly escaped the 

firing of the mafia. When the mafia on a 

motorcycle was chased by the staff, then the 

mafia escaped from their motorcycles. 

Therefore, it is stated that information 

regarding the incident is being sent to you to take 

action against the accused as per rules in 

relation to the firing done by sand mafia on 

patrol party at Eco Center Deori Main Gate on 

06.07.21.  

Attached: Panchnama 

SD 

SUPERINTENDENT 

NATIONAL PETITION MORENA 

DEORI, MORENA (M.P.) 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 913 

Deori Dated 30/06/21 

To, 

The SHO 

Police Station Jaura 

Subject- Regarding the investigation of dump 

sand for construction of Gaushala in village 

Agarota Mauje.  

Reference- Your letter no. 781 / 2021 dated 

25.05.21 

Under the above subject, it is stated that in 

connection with the investigation of dump sand 

for the construction of the Gaushala under 

construction in village Agarota Mauj, the 

photographs, videos, CDs as sought by you and 

other documents and records etc. have been 

prepared and sent for necessary action on your 

behalf.  

Attached – 

204A



(1) CDs of photographs and videos along with

certificate under Section 65B for Digital

Video Recording.

(2) The true copy of records and documents

related to the case, page number 01 to 15.

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 989 

Deori Dated 09/07/21 

To, 

The SHO 

Station Road Morena 

Subject- Regarding acting against the concerned 

in the crime of dumping illegal Chambal sand and 

using it in Government construction work for the 

construction work of Indira Sarovar under 

government in Barokhar area of Morena city.  

Under the subject, it is stated that for the 

prevention of crimes related to illegal sand 

quarrying / transportation and illegal stone and 

illegal wood transport, Continuous patrolling is 

being done by the patrol teams and SAF force and 

force supplied Superintendent of Police, Morena. 

Similarly, on 09.07.21, the undersigned himself, 

along with the patrol party Deori and S.A.F force, 

was doing the patrolling work to prevent illegal 

sand mining and transportation from Chambal 
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River. During patrol in Morena city, suddenly the 

patrol team reached Badokhar area under your 

police station area. It was seen here that around 

10 trolley Chambal sand was dumped near the 

wall inside Barokhar pond and 30 nos. of mixture 

machine and shuttering plates were found on the 

spot. The watchman was found on the spot, from 

whom upon inquiry by the staff, he told his name 

as Dara Singh son of Laphuri Singh, aged 40 

years resident of Chaira and he also stated 

Manish Bohre is the contractor for the pond 

construction work, Whose mobile number is 

7000846958, which was called by the staff but 

call was not received. The watchman said that 

Manish Contractor has put about 20 trolley sand 

of Chambal River, out of which about 10 trolley 

sand has been used and further mentioned about 

Labor contractor Dinesh Nigam, who has brought 

Shuttering plates and mixture machine for 

construction, which is used for mixing the 

Chambal River sand. The staff called Dinesh’s 

mobile number 9926105618 on the spot, which 

was not received.  The survey number of 

Badokhar pond 402/3 measuring 0.219, 402/02 

measuring 0.110 designated ownership of 

Government (pond) no. 404 measuring 0.867 was 
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told to be registered Abadi Talab by the area 

Patwari on the spot. Regarding the mixture, 

Pappu S/o Gopal Sapera, a resident of village 

Panihar, told that the mixture machine is his 

mine, which I have brought at Badokhar pond at 

the behest of Dinesh Nigam contractor. The staff 

again called the contractor Manish Bohre on 

mobile number 7000846955, then there was a 

conversation with the contractor Manish Bohre, 

then he told that the said construction work is 

being done by Achal Association. Having found 

sand of banks of River Chambal, action was 

taken under the Forest Act and Wildlife 

Protection Act. Illegal dump sand of Chambal 

River kept on the spot, having quantity about 10 

trolleys were handed over to watchman Dara 

Singh due to lack of transport and 30 nos. of 

mixer machine and shuttering plates were 

confiscated and kept in the custody of depot 

Morena for security. Samples were taken by the 

staff from the dump sand quantity about 10 

trolleys kept on the spot. 

Therefore, it is stated to ensure to take 

action as per rules, against those concerned in 

the crime committed by dumping about 10 

trolleys of illegal sand quantity of Chambal River 
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and using it in the construction of government 

buildings. 

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 

Number / Protection / 2021 / 990 

Dated 09/07/21 

Copy to: The Forest Divisional Officer, Forest 

Division Morena for further information and 

necessary action  

SD/09/7/2021 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE SUPERINTENDENT, NATIONAL 

CHAMBAL SANCTUARY DEORI, MORENA (M.P.) 

Number / Protection / 2021 / 996 

Deori Dated 10/07/21 

To, 

SHO 

Police Station - Station Road Morena 

Subject- Regarding registration of FIR against the 

concerned in the crime of illegally using Chambal 

sand for construction work and using it in 

construction work in Barokar area of Morena city. 

Under the subject, it is stated that on 

09.07.21, patrolling work was done by the 

undersigned himself, along with the patrol party 

Deori and S.A.F Force to prevent illegal sand 

mining and transportation from Chambal River, 

Morena city. During the patrol, suddenly the 

patrol team reached Barokhar area under your 

police station area. There they saw that Inside 

Badokhar pond, about 10 trolleys of Chambal 

sand were dumped near the wall and a mixer 

machine was installed on the spot. 30 nos. 
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Shuttering plates were found on the spot. The 

watchman was found on the spot, from whom 

upon inquiry by the staff, he told his name as 

Dara Singh son of Laphuri Singh, aged 40 years 

resident of Chaira and he also stated Manish 

Bohre is the contractor for the pond construction 

work.  Regarding the mixture, Pappu S/o Gopal 

Sapera, a resident of village Panihar, told that 

the mixture machine is his mine, which I have 

brought at Badokhar pond at the behest of 

Dinesh Nigam contractor. The staff again called 

the contractor Manish Bohre on mobile number 

7000846955, then there was a conversation with 

the contractor Manish Bohre, then he told that 

the said construction work is being done by Achal 

Association, which is a company based in 

Gwalior. Having found sand of banks of River 

Chambal, action was taken under the Forest Act 

and Wildlife Protection Act and forest crime case 

number 9878/02 dated 09.07.21 has been 

registered.  

Therefore, it is stated that In the crime of 

dumping about 10 trolleys quantity of illegal 

sand of Chambal River, construction of 

government building, FIR be registered against 

Achal Association Company Gwalior, Manish 
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Bohra resident Morena, Dinesh Nigam resident 

village Sitalpur, Vijay Srivastava resident of 

Badokhar, Anil Shivhare resident of Badokhar 

Santosh Dandoutia resident of Barokhar 

Attached: True copies of documents related to the 

case.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE GAME RANGER, NATIONAL 

CHAMBAL SANCTUARY DEORI MORENA (M.P.) 

No. / Date / 

To, 

The SHO  

Police Station Deogarh 

District Morena  

Subject: In respect of taking action against seized 

tractor trolley confiscated in crime number 13/21 

u/section 379,414.  

Reference: Your letter no. 260 / dated 10.06.2021 

In relation to the above subject, it is stated that 

in the crime no.13/21 under section 379,414, 

registered at this police station, an attempt was 

made to nab the tractor trolley carrying illegal 

Chambal sand by you on 20.02.2021. The tractor 

trolley ran away by spreading sand, in which the 

accused Suresh Maria son of Bhola Sharma age 

55 years resident Lohri Pura was arrested and 

since, the Chambal sand was found in the 

tractor, the tractor trolley was seized by the 

police and kept in police station premises 

Deogarh along with the accused on 03.06.2021. 
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Recording the memorandum of the accused, a 

tractor Swaraj 735 blue-white colored tractor 

with chassis number 89347936 and engine 

number 3910381896041 and a trolley has been 

deposited from the possession of the accused.  

Crime number 13/21 has been given for action to 

this office vide the letter referred for the 

treasonous action of the seized tractor trolley. To 

take action in the matter, the staff of this office 

was sent to Deogarh station premises on 

11.06.2021. When the Tractor Trolley seized by 

the Game Ranger Deori staff from your police 

station, by roaming around, it was found that In 

view of the structure and condition of the tractor 

trolley caught by you tractor trolley, sand cannot 

be brought from Chambal river by this tractor 

trolley. The said Tractor Swaraj 735 blue-white 

colored tractor with chassis number 89347936 

and engine number 3910381896041 which is very 

old and not in running condition as well as from 

the two-wheeler trolley being old and broken at 

many places, it has been confirmed that sand 

cannot be brought in this trolley. Nor was any 

sand found in the trolley, whose spot Panchnama 

was made. Tractor trolley cannot be used for 

transporting sand from the river due to its 
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dilapidated condition. Wrong tractor trolley has 

been confiscated being misguided by the 

concerned accused arrested by you named Karua 

alias Ramswaroop Sharma son of Suresh alias 

Maria Sharma.  

Therefore, kindly take action to get the 

tractor trolley involved in illegal sand 

mining/transportation of Chambal River 

confiscated from the said accused. So that, after 

confiscation in the case, the case is established 

and the proceedings can be done according to the 

rules.  

SD 

Game Ranger 

National Chambal Sanctuary, 

Deori 

Number/ 721      Date/11.6.21 

Copy:- To the Superintendent Deori for 

information.  

SD 

Game Ranger 

National Chambal Sanctuary, Deori 
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OFFICE OF THE GAME RANGER, NATIONAL 

CHAMBAL SANCTUARY DEORI MORENA (M.P.) 

No. /Protection / 2021 / 1053 

Dated 14.07.21 

To, 

The Station House Incharge  

Police Station Civil Line Morena (M.P.) 

Subject- Regarding Action and registering FIR 

against sewerage plant contractor under Police 

Station Civil Line Morena area. 

Reference- letter no. 491 of this office dated 

03.05.21.  

Under the subject, it is stated that there is a 

sewerage plant in front of Dwarka Dham colony 

on Amwah bypass coming under your police 

station, in which illegal sand of Chambal River is 

being used in the construction of sewerage pipes 

etc. On 01.05.21, I along with my subordinate 

staff and SAF force, Amwah reached the sewerage 

plant in front of Bypass Dwarka Dham Colony. 

Where the illegal sand of Chambal River about 10 

Sqm was found dumped on the spot. It was clear 

only on seeing the sand that the said sand has 
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been brought freshly excavated from the Chambal 

River. The contractor's accountants Devendra 

Singh and Dilawar Khan were found on the spot 

at the sewerage plant, on interrogation on the 

spot, they stated that the contractor Limbha Bhai 

is a resident of Gujarat. This Chambal sand has 

been bought by him. The person of the contractor 

present there contacted the contractor Limba 

Bhai on phone in front of me, then the contractor 

told that this sand has been purchased by me 

from the tractor trolley who bring sand from 

Chambal River. I do not have any royalty receipt 

or any other document for the said sand, due to 

which forest offense case was registered under 

IPC and WPA. Vide this office letter no. 491 dated 

03.05.21, it was written to you to register an FIR 

against contractor Limba Bhai resident of Gujarat 

and accountant Devendra Singh and Dilawar 

Khan.  

Similarly, your letter number Q/2021 dated 

12.07.21 has been received by this office, in 

which you have stated that 02 tractor trolleys 

have been confiscated in the crime of illegal sand 

excavation and transportation of Chambal sand, 

in compliance with the above letter, the staff of 

Game Ranger NCS Deori. Reached your PS civil 
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line Morena and saw both the seized tractor 

trolleys by roaming around and found that one 

tractor was blue in color and the trolley was 

green, in which illegal sand of Chambal River 

about 2Sq M was filled. The registration number 

of the tractor was MP 08 / AA / 7155. The driver 

caught with the tractor trolley, during 

interrogation, told his name to be Dipesh 

Kushwaha son of Atar Singh Kushwaha resident 

of Sanjay Colony Morena and he told that I have 

brought the sand filled in the tractor trolley from 

Chambal race. Similarly, the second tractor 

trolley Massey Ferguson 1035 DI was of red color 

and trolley is of green color. The registration 

number of the tractor was MP 06 / JA / 3435. 

The sand of the Chambal River was filled with 

about 2 Sq m in the above seized tractor trolley. 

The driver of the vehicle was also caught by you 

from the spot, upon inquiry of whom by the staff, 

he told his name to be Subhash Sharma son of 

Ram Singh caste Brahmin age 29 years resident 

of village Nahardauli Tehsil Jaura police station 

Bagchini district Morena. The drivers of both the 

vehicles also told that the sand of Chambal in 

both the above tractor trolleys is filled with the 

stock of Chambal sand kept at the sewerage 
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plant, and the stock of Chambal sand is about 04 

trolley. We are working on the plant for about 01 

month. The owner of the plant is Limba Bhai 

resident of Gujarat. We had filled sand in our 

tractor trolleys from the stock of Chambal sand 

at his behest. Samples were taken from illegal 

sand filled in both the above confiscated tractor 

trolleys.  

By preparing the Panchnama, seizure memo, 

site map etc., the Forest crime case number 

9878/03 dated 13.07.21 and forest crime case 

number 9878/04 dated 1307.21 has been 

registered under various sections of Indian Forest 

Act and Wildlife Protection Act.  

Therefore, it is stated that on 01.05.21, 

during the proceedings on illegal dump of 

Chambal sand, the name of Limya Bhai resident 

of Gujarat came to the fore as a contractor. 

Regarding which the letter number 491 dated 

03.05.21 of this office was sent to you from to 

register the FIR against the accused. Similarly, 

on 13.07.21, 02 tractor trolleys seized in the 

crime of illegal sand mining and transportation of 

Chambal have been confiscated, in which the 

name of Limba Bhai resident of Gujarat has been 
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told by the drivers of both the vehicles as a 

contractor. Therefore, after taking action against 

the contractor of sewerage plant Limba Bhai 

resident of Gujarat and other persons involved, 

kindly make sure to register an FIR and inform 

this office about the action taken.  

SD 14/7/2021 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA (M.P.) 
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OFFICE OF THE GAME RANGER, NATIONAL 

CHAMBAL SANCTUARY DEORI MORENA (M.P.) 

No. /Protection / 2021 / 1056 

Dated 15.07.21 

To, 

The Station House Incharge  

Police Station City Kotwali Morena 

Subject- Regarding providing the information in 

relation to the illegal Chambal sand dump found 

on the spot of the construction of Mahila Thana 

building in Morena city on 09.07.21 along with 

certificate under Section 65B.  

In the above subject, it is stated that The 

Photographs and videos regarding the 

investigation of illegal Chambal sand dump found 

on the spot of the construction of Mahila Thana 

building in Morena city on 09.07.21 are sent for 

necessary action on your behalf.  

Attached - (1). CD 03 nos. of photographs and 

videos attached with the certificate under Section 
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65B certificate in relation to digital evidence 

video recording.  

SD 

SUPERINTENDENT 

NATIONAL CHAMBAL SANCTUARY 

DEORI, MORENA 
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE, 

SUB-DIVISION JAURA, DISTRICT MORENA 

No. / Steno / Shik./2021/1059 

Jaura, dated 25/05/2021 

To, 

The Station house officer 

PS Jaura  

Subject: Regarding taking action against illegal 

dumping of sand in village Gapara.  

Reference: Office of Superintendent, National 

Chambal Sanctuary Deori, Morena letter no. / 

Protection /2021/497/ Deori dated 03.05.2021 

Under the above subject, it is stated that the 

Superintendent National Chambal Sanctuary, 

Deori, Morena has submitted its report number / 

Protection / 2021 /467 Deori dated 03.05.2021, 

that a Gaushala was established by the Sarpanch 

and Secretary in village Gapara Tehsil Jaura. The 

Construction work is being done, in which illegal 

sand of Chambal River is being used. On 

01.05.2021, the Superintendent National 

Chambal Sanctuary, Deori, Morena, along with 

subordinate staff and S.A.F force reached village 
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Gapara. There it was seen that the construction 

work of a Gaushala is going on in Gapara village, 

where the Illegal mining and transportation of 

sand from Chambal River in restricted area of 

N.C.S. was found dumped which was about 15 sq

m. On the spot, the watchman Kalli Gurjar son of

Natthi Singh Gurjar resident of village Chhadeh

was found on inquiry, he told that the

construction work of the said Gaushala is being

done by the Sarpanch and secretary of Gram

Panchayat of Agrita, Madan Mohan Sharma. The

royalty receipt and other documents of the 15 Sq

m dump sand lying on the spot were sought from

the watchman, which he did not have. It was told

by watchman to bring the 15 Sqm Dump sand

from Chambal river. Dump sand found on the

spot 15 sq.m was seized and the Panchnama, the

seizure memo and the site map was prepared on

the spot and a Forest crime case was registered

against Sarpanch/Secretary of Gram Panchayat

Agrita under various sections of Wildlife

Protection Act 1972. For the above reasons, a

report has been submitted for strict action

against the Sarpanch/Secretary of Agita

Chambal, Sh. Madan Mohan Sharma.
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According to the attached documents of the 

said case, the POR has been cut by the 

Superintendent, National Chambal Sanctuary, 

Deoari, Morena under various sections of the 

Forest Act 1972 against the above Sarpanch 

Secretary / Village Employment Assistant Agrita.  

The report is being sent you and it is stated 

that you should inform the undersigned about 

the action taken within 03 days by taking legal 

and strict action in the matter.  

Encl: As Above 

SD 

(SURESH KUMAR) 

SUB-DIVISIONAL MAGISTRATE, 

SUB-DIVISION JAURA, DISTRICT MORENA 

No./Steno/Shik./2021/1060 

Jaura, dated 15/05/2021 

Copy to the following for reference and necessary 

action.  
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1. District Magistrate, District Morena.

2. Police Inspector District Morena

3. Chief Executive Officer District Panchayat

Morena.

4. Sub-Divisional Officer Police Jaura

5. Chief Executive Officer, Janpad Panchayat

Pahargarh.

6. Superintendent Chambal Sanctuary Deori,

Morena.

SD 

(SURESH KUMAR) 

SUB-DIVISIONAL MAGISTRATE, 

SUB-DIVISION JAURA, DISTRICT MORENA 
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ANNEXURE C-14 

GOOGLE MAP SHOWING LOCATION OF 07 WATER QUALITY MONITORING STATIONS OF CHAMBAL RIVER IN NCS 

MS1-PALI ROAD, SHEOPUR, MP         MS2-MORENA-DHOLPUR ROAD, RAJGHAT, BHANPUR, MORENA, M.P. MS3-PINAHAT ROAD, USETHGHAT, BHIND, MP 
MS4-BHIND-ETAWAH ROAD BRIDGE, BARHI, BHIND MP MS5-RAMESHWAR GHAT, SAWAI MADHOPUR, RAJASTHAN 
MS6-CHAMBAL BRIDGE, DHOLPUR-MORENA ROAD, DHOLPUR, RAJASTHAN MS7-UDI MOD BRIDGE, ETAWAH, UP 

244

244



CLOSEUP VIEW OF WATER QUALITY MONITORING STATIONS OF CHAMBAL RIVER IN NCS 
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ANNEXURE C-15 

PHOTOGRPAHS OF MEETING OF JOINT COMMITTEE HELD ON 17.05.2022 AT DFO OFFICE, MORENA, M.P. 
w.r.t. NGT CASE O.A. 248/2022
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PHOTOGRAPHS OF VISIT OF JOINT COMMITTEE AT RAJGHAT SITE, VILLAGE BHANPUR, TEHSIL AND DISTRICT MORENA, M.P. 
CARRIED OUT ON 17.05.2022 w.r.t. NGT CASE O.A. 248/2022 
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PHOTOGRAPHS SHOWING ILLEGAL SAND MINING CARRIED OUT DURING VISIT OF JOINT COMMITTEE AT RAJGHAT 
SITE, VILLAGE BHANPUR, TEHSIL AND DISTRICT MORENA, M.P. ON 17.05.2022 

w.r.t. NGT CASE O.A. 248/2022
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ANNEXURE C-16 

PHOTOGRAPHS SHOWING NO SAND MINING STATUS DURING VISIT OF JOINT COMMITTEE AT BASAINEEM SITE, 
VILLAGE BASAINEEM, TEHSIL DHOLPUR, DISTRICT DHOLPUR, RAJASTHAN ON 17.05.2022  

w.r.t. NGT CASE O.A. 248/2022
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ANNEXURE C-17 

PHOTOGRAPHS SHOWING NO SAND MINING STATUS DURING VISIT OF JOINT COMMITTEE AT SHANKARPURA SITE, 
VILLAGE SHANKARPURA, TEHSIL RAJAKHEDA, DISTRICT DHOLPUR, RAJASTHAN ON 17.05.2022  

w.r.t. NGT CASE O.A. 248/2022
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ANNEXURE C-19 

GOVERNMENT OF MADHYA PRADESH 

MINERAL RESOURCES DEPARTMENT 

MINISTRY 

Number F 14-67/2022/12-1  

Bhopal, dated 01/7/2022 

To, 

1. Additional Chief Secretary,

Government of Madhya 

Pradesh,  

Home Department. 

2. The Principal Secretary,

Government of Madhya Pradesh, 

Forest Department 

3. Principal Secretary,

Government of Madhya 

Pradesh,

Environment Department.

4. Commissioner,

Gwalior Chambal Division, 

Madhya Pradesh. 

5. Inspector General of

Police,

Gwalior/Chambal Zone,

Madhya Pradesh

6. Chief Conservator of Forests,

Gwalior / Chambal Zone, 

Madhya Pradesh 

7. Collector,

District Gwalior / Bhind /

Morena / Datia,

Madhya Pradesh

8. Superintendent of Police,

District Gwalior / Bhind /

Morena / Datia, 

Madhya Pradesh 
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9. Chief Conservator of

Forests / Divisional Forest

Officer,

Wildlife Sanctuary, Morena,

Madhya Pradesh.

Subject In relation to case number OA 57/2021 

(Dr. Govind Singh VS State of Madhya Pradesh 

and others) at Hon’ble N.G.T. 

In reference to the above subject, In the sequence 

of order dated 25.05.2022 passed by the Hon’ble 

N.G.T. in Case No. O.A 57/2021 against Dr. 

Govind Singh, a copy of the proceedings details of 

the meeting held under the chairmanship of Chief 

Secretary on 27.06.2022 are attached for 

necessary action.  

Enxl: As above. 

SD 

(Prakash Pandey) 

Under Secretary 

M.P. Government,

Mineral Resources Department 
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Letter No. F 14-67/2022/12-1 Bhopal, Date 

01/07/2022 

copy 

1. Sent to Deputy Secretary, office of Chief

Secretary for information and necessary

action.

2. Director, Directorate of Administration and

Mining, Geology and Mining, Bhopal.

3. Chief Executive Officer, District Panchayat

Gwalior / Datia / Morena / Bhind.

4. Member Secretary, Madhya Pradesh Pollution

Control Board, Bhopal.

5. Guard File.

for information and necessary action. 

SD 

Under Secretary 

M.P. Government,

Mineral Resources Department 

254A



255

255



256

256



257

257



GOVERNMENT OF MADHYA PRADESH 

MINERAL RESOURCES DEPARTMENT 

MINISTRY 

PROCEEDINGS DETAILS 

1. Following order dated 25.05.2022 has been passed

by Hon. NGT in Case No. O.A. 57/2021 titled Dr.

Govind Singh Vs state of M.P.:

"That the fact that law and order situation is 

deteriorating in the area is unfortunately the true 

scenario. The death of the Deputy Forest Ranger 

and Statement made by an IAS officer (Dipak 

MishraJi) in itself is a proof of chaotic situation. 

Therefore, we do hereby request the Hon'ble 

Tribunal to grant security in form of either STF or 

CRPF to the Respondents so that they can fulfill 

their duties and obligation towards the general 

public, without any fear.  

"Accordingly we are of the view to inform the 

facts to the Chief Secretary for taking corrective 

action and to submit the action taken report as 

well as suggest sustainable remedial measures to 

the tribunal." 
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2. With reference to order dated 25.05.2022 passed

by Hon. NGT in Case No. O.A. 57/2021, The

meeting was held on 27.06.2022 under the

chairmanship of the Chief Secretary M.P. Officers

attended the meeting as per the list attached

3. Information was given in the meeting on the points

of the application number O.A. 57/2021 in 

question by the Principal Secretary, Mineral 

Resources Department. It was also informed by 

the Principal Secretary that from 08.04.2022, 

Minerals (Prevention of Illegal Mining, Transport 

and Storage) Rules 2022 have been notified by the 

Mineral Resources Department, MP. Penal 

provisions have been made in these rules for 

illegal mining, transportation, and storage of 

minerals. Apart from these provisions, separate 

penal provisions have been made in the form of 

recovery of environmental damage.  

4. In the meeting, it was told by the Collector Morena

that for the prevention of illegal quarrying and

transportation of sand minerals in the district,

SAF force has been provided. Regular action is

taken jointly by the District Level Task Force.
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Apart from this, cases of illegal mining, 

transportation and storage are being resolved 

sooner. The sand is available in the Chambal River 

in the district, which comes under the Chambal 

Gharial Sanctuary. In this area 05 places have 

been identified for sand mining. Proposals have 

been sent for obtaining necessary permission from 

the Ministry of Forest and Environment for this 

identified area.  

5. The Collector Gwalior informed that regular action

is being taken by the District Level Task Force

constituted for the prevention of illegal quarrying

and transportation of minerals in the district.

Meetings are also being held regularly in the

district. Adequate vigilance is being taken by the

District Administration to prevent illegal mining

and transportation of minerals in the district. For

the prevention of illegal transportation of

minerals, 7 check posts have been established in

the district, through which adequate monitoring is

being done.

6. It was also informed by the Collector of District

Bhind that regular action is being taken by the

District Level Task Force in the district. There are
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6 check posts established in the district, through 

which adequate vigilance is being kept on the 

transportation of illegal minerals. It was also told 

by him that the joint team of Revenue and Forest 

Department visits the area regularly. It was also 

told by him that for the prevention of illegal 

mining of minerals, teams of 30 to 40 persons are 

sent together in the area. Through which action is 

taken against illegal mining and transportation of 

minerals. 

7. It was informed by the Collector of Datia district

in the meeting that continuous action is being

taken by the District Level Task Force in the

district to prevent illegal quarrying and

transportation of minerals. Their meetings are

also held regularly, and 7 check posts have been

established in the district and adequate

monitoring is being done by them.

8. Instructions were given by the Chief Secretary In

the meeting that a Divisional Level Coordination

Committee should be constituted under the

chairmanship of Commissioner Gwalior Chambal

Division. In this team, the Inspector General of

Police, Gwalior, Chambal Range, Chief
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Conservator of Forests, Gwalior Chambal Division 

Regional Officer, Pollution Control Board, Regional 

Transport Officer and Regional Head Directorate, 

Geology and Mining should be present. This 

divisional level committee should continuously 

monitor for the prevention of illegal mining, 

transport and storage of minerals in the division 

and review should be done from time to time to 

provide adequate force for the prevention of illegal 

quarrying, transportation etc. in the districts.  

9. With the above instructions, the meeting was

concluded.

SD 

01/7/22 

(Prakash Pandrey) 

Under Secretary 

MP Government, Mineral Resources Department 

OFFICERS PRESENT 

1. Shri Rajesh Rajoura, Additional Principal

Secretary, MP Government, Home

Department.
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2. Shri Ashok Varnwal, Principal Secretary,

MP. Government, Forest Department

3. Mr. Sukhveer Singh, Principal Secretary, MP.

Government, Mineral Resources Department.

4. Commissioner, Gwalior and Chambal 

Division, M.P. (through VC)

5. Shri Rakesh Kumar Srivastava, Additional

Secretary and Director (Administration and

Mining)

6. Inspector General of Police, Gwalior and

Chambal Zone, MP. (Through VC)

7. Collector, Superintendent of Police,

Divisional Forest Officer, Chief Executive

Officer, District Panchayat, District Gwalior

Datia Morena and Bhind (through VC)

8. Member Secretary, Pollution Control Board,

as representative of Environment

Department.

SD 
01/7/22 

(Prakash Pandrey) 
Under Secretary 

MP Government, Mineral Resources Department 
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MADHYA PRADESH GOVERNMENT 

MINERAL RESOURCES DEPARTMENT 

MINISTRY 

ORDER 

Serial Number  Bhopal, dated 01/7/2022 

In connection with the prevention of illegal 

mining, transportation, and storage of minerals 

in Gwalior / Chambal division, the following 

divisional coordination committee is constituted 

by the State Government:  

1. Commissioner, Gwalior/Chambal Divisional

chairman/President

2. Inspector General of Police Gwalior/Chambal

Range

3. Chief Conservator of Forests Gwalior

Chambal Division

4. Regional Officer, Pollution Control Board,

Gwalior (MP).

5. Regional Transport Officer, Gwalior (M.P.)

6. Regional Head Directorate of Geology and

Mining, Regional Office Jaliyar (M.P.).
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The above committee perform the following 

tasks:  

1. Continuous monitoring will be done for

prevention of Illegal quarrying, transportation

and storage of minerals in Gwalior Chambal

division.

2. Will review the need to provide necessary force

for the prevention of storage Illegal quarrying,

transportation and transportation of minerals in

the districts of Gwalior Chambal division From

time to time to.

SD 

01/7/22 

(Prakash Pandrey) 

Under Secretary 

MP Government, Mineral Resources Department 
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Letter no.   Bhopal dated 01/7/2022. 

Copy: 

1. Staff Officer, Office of the Chief Secretary,

Ministry Bhopal.

2. Special Assistant, Hon'ble Minister, Mineral

Resources Department.

3. Commissioner, Gwalior Chambal Division.

4. Director of Administration and Mining

Directorate of Geology and Mining Bhopal.

5. Inspector General of Police Gwalior Chambal

Range.

6. Chief Conservator of Forests Gwalior

Chambal Division

7. Regional Officer, Pollution Control Board,

Gwalior.

8. Regional Transport Officer, Gwalior.

9. Regional Head Directorate of Geology and

Mining, Regional Office Gwalior

10. Guard file.

SD 

01/7/22 

(Prakash Pandrey) 

Under Secretary 

MP Government, Mineral Resources Department 
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